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SHRI SAMAR GUHA (Conlai): I 
want to draw your attention to two points. 
Firstly, I  want to make a request to the 
government to make a statement on the 
reports that are coming up about the cir
culation of a note by the UN Secretary- 
General to the various Governments and 
also the move by Yahya Khan by a letter 
written to the different States for mediation 
into fndo-Pak affairs. The Government 
should make a statement thereon.
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SHRI SAMAR OUHA : Another point
ii, according to today's Statesman thousands 
of refugees in 24 Parganas and other dis
tricts are without shelter and food. They 
are in a miserable and pitiable condition.

MR. SPEAKER : What do you want ?

SHRI SAMAR GUHA : I hope that 
government would do something about It 
especially in view of the fact that monsoon 
is about to break.

MR. SPEAKER : I gave a ruling the 
other day that when the BAC report is be
ing considered any member can ask why a 
pending business has not been brought for
ward, about which noticc has been given. 
Then the Minister is in a position to answer 
it. You cannot bring in extraneous matters. 
Of course, all these matters come under 
different rules like 193 or 177. But, then, 
they can be taken up at any lime, not neces
sarily at this time.

Now the question is :
"That this House do agree with the

Fourth Report of the Business Advisory
Committee presented to the House on
the 29th July, 1971.”

The motion was adopted.

12,18 brs.

FINANCE (NO. 2) BILL, W \~C ontd,

Clause 7 {Amendment o f Section 16)

MR. SPEAKER : The House will now 
take up the clause by clause consideration 
of the Finance Bill. Shri Sanghi will conti
nue his speech.

SHRI R K .  SANGHI (Jalore) : Yes
terday I was Speaking on my amendment 
Nos. 49, 50 and 51 to clause 7, Clause 7 
seeks to amend section 16 of the Income* 
tax Act relating to deductions in computing 
income uadeMhe head *salaries\ Under the 
amendment, the standard for expenditure on 
travelling in computing the income tinder 
the head /salaries’ has been raised. For 
t*arapiet a person w *in $ hi* own ctri*
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own* so  car or scooter and goes to work by 
busisgiven a monthly deduction of Rs. 35. 
I am very happy that the Finance Minister 
has Increased these allowances for travel to 
work to Rs. 30 and ft»r scooters etc to 
Rs* 75 and maintained . for cars at the old 
levd of Rs. 200. Now that the cost of 
petrol has gone up very steeply and the taxi 
owners have been allowed to raise their 
fares by 20 to 25 per cent all over the coun
try, 1 feel that this amount for cars should 
also be raised. Not only the cost of petrol 
but the price of car and its parts have gone 
up as also bus fares. In this background, 
there should be some commensurate increase 
in the standard deduction in the case of 
those who travel to their place of work. So, 
by my amendment No. 5 0 ,1 have suggested 
that this amount should be raised from 
Rs. 50 to Rs. 90 for those who travel by 
bus. Because so many people have to travel 
and if you buy monthly bus ticket it costs 
Rs. 30. Besides sometimes when it is raining 
he has to come by taxi or scooter, There* 
fore, I would appeal to the Finance Minister 
that allowance of Rs. 50 for travel to woik 
be raised to Rs. 75 and for scooter owners 
it should be raised to Rs. 100 and for car 
owners it should be raised to Rs. 200. I 
leave this matter for the decision of the 
Finance Minister.

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) : I think I 
have explained this matter when, really 
speaking, the budget was taken into con
sideration. I know that this is certainly go
ing to have an impact but for that we have 
to have resources. If I agree to the amend
ment of the hon . Member there will be loss 
of revenue of nearly Rs. 6 crores. Under 
these circumstances I cannot aflord to accept 
his amendments.

MR. SPEAKER : I shall now put 
amendments Noi. 43, 45, 50 and 103 
moved by Shri Sanghi to the vote of tne 
House.

A n r n d m e m t -N ot. 4 $  to  SO a n d  IG i w m  p m  
a n d  m g a tln a .

M I.”
The motion was adopted.

Clause 7 was added to the BUL 

Clause 8 was added to the Silt,

* Clause 9—{Amendment o f Section 40) 

Amendment made*
Page 7. for lines 33 to 37, substitute—

"benefit derived by or accruing to 
it therefrom, so, however, that the 
deduction in respect of the aggregate 
of such expenditure and allowance in 
respect of any one person referred to 
in sub-clause (i) shall, in no case, 
exceed—
(A) where such expenditure or allow

ance relates to a period exceeding 
eleven months comprised in the 
previous year, the amount of 
seventy-two thousand rupees ;

(B) where such expenditure or allow
ance relates to a period not ex
ceeding eleven months comprised 
in the previous year, an amount 
calculated at the rate of six thou
sand rupees for each month or 
part thereof comprised in that 
period :

Provided that in a case where such 
person is also an employee of the com
pany for any period comprised in the 
previous year, expenditure of the nature 
referred to in clauses ( i \  (ii), (iit) and
(iv) of the second provision to clause
(a) of sub-section (5) of section 
40A shall not be taken into account for 
the purposes of sub-clause (A) or sub- 
clause (B), as the case may be.** (204)
(Shri Yeshwantrao Chavun)

SHRI R  K. SANGHI : Sir, 1 move* : 

Page, 7, line 35,—

qfter “any" insert "one” (51)
Sir, this new ceiling that has bmk 

brought on the salary and perquisites of 
directors of Rs. 72,000 is a thing which we

wttb tbe jw o m w to tte i*  of * *
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have all lauded but I submit that this 
should be made effective only from the 28th 
May, 1971, when this proposal was an none- 
«d because many people are getting salaries MR. SPEAKER ; It etnsot cbme BoW 
and, according to the tax procedure, in » It thould have be*n moved wHer, 
ease this proviso is not acccpted, the whole

SHRI SHlVNATH 
m m  my amendment.

salary of those people who have been paid 
their salary for the month of March* in 
April and the expenditure of companies 
whose year closes on 31st March, for the 
previous yea.4 will be disallowed. There
fore, amendment certainly needs the hon. 
Minister’s consideration. I have sought to 
add on page 7, line 37 :

"Provided that the limit provided in 
this clause shall not apply to any ex
penditure or allowance incurred by a 
company before the 28th day of May* 
1971.”

SHRI YESHWANTRAO CHAVAN 
As far as amendment No. 51 is concerned* 
I find that the underlying principle is secur
ed by the amendment that I have moved. 
Possibly, he has not read my amendment.

Then, he has not moved his other 
amendment, No. 180.

SHRI N. K. 
come to clause 10.

SANGHI : That will

CHAVAN : 
I am not

Sir, I with-

SHRI YESHWANTRAO 
It is to clause 9. Anyway* 
accepting this amendment.

SHRI N. K. SANGHI 
draw the amendment.

The Amendment No, SI, was, by leave, 
withdrawn.

SHRI SHIVNATH SINGH (Jhunjhunu): 
Sir, there is my amendment also to this 
clause.

MR. SPEAKER : You did not move
it earlier. Now when I have put the amend
ments to the Vote, you are wanting to move 
it.

SHRI SHIVNATH SINGH: The 
voting was on Shri Sang hi*s amendment, 
not on my amendment.

SHRI YESHWANTRAO CHAVAN: 
That has been withdrawn.

SHRI SHIVNATH 
should I move it ?

SlN GH: When

•Moved wttb ttw r e e e o m t * t t a t f l f r f t W 6 N * f c

M !\ SPEAKER : The time Tot tb it 
has gone now. Now I am putting tfte
question. The Question is :

“That clause 9, as amended, stand 
part of the Bill/*

The motion was adopted.

Claus* 9, as amended, was added to the Bill.

Clause lb—(Amendment o f Section 40A)

SHRI SHIVNATH SINGH : I beg to 
move* :

Page 8,—
omit lines 37 and 38, (176)

Page 9, line 13— 
for “for each month” substitute- 

“ per year**. (177)
Page 9, line 18, ~ 

for “ sixty” substitute—
“five” (178)

Page 9. line 23— 
for “ for each month” substitute—

“per year". (179)

SHRI N. K. SANGHI : I beg to 
move* :

Page 84t~
afler tine 25, insert—

“(i) any payment by way of gratuity*’. 
(52)

SHRI YESHWANTRAO CHAVAN :
I beg to move* :

Page 8, lines 13 and 24, for “ Provided 
that In computing the aforesaid expendi
ture or allowance/4, substitute,-"

“ Provided that where the assesses Is 
a  eofcpaay, in  ttmeh of tins aggregate
o f -
(a) the expenditure and allowance

I,  ,  i  I I W I . 1 W I i y
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referred to  in sub-clauses (i) and
(ii) of this clause ; and

(b) the expenditure and allowance 
referred to in sub-clauses (i) and
(ii) of clause (c) of section 40, *

in respect of an employee or a for
mer employee, being a director or a 
person who ha* a>ubstantial interest 
in the company or a relative of the 
director or of such person, as in excess 
of the cum of :Jwent^wo IKousanT'’ 
rupees, shall in no cascbe allowed as a  
deduction : {&«

Provided further that in computing 
$he expenditure referred to in sub- 
Clause (i) or the expenditure or allow- 
ance referred to in sub clause (ii) of 
this clause of the aggregate referred 
to in the foregoing proviso". (205)

Page 10, line 2, omit “ the value of” . (206)

Page 10, line 4, omit “ the value of”. (207)

Page 10, line 7, omit “ the value of”. (208)

Page 10, for line 10, substitute—
"(iv) payment by the assessee of any 

sum in respect**. (209)
Page JO, for line 13, substitute—

M<v) payment by the assessee of any sum, 
whether0. (210)

SHRI ATAL BIHAR I VAJPAYEE 
(Gwalior): Sir, will the Finance Minister
explain his amendments ?

SttlU YESHWANTRAO CHAVAN : 
Yes, certainly.

Sir, clausc 10 relates to the imposition 
of a ceiling over the deductible amount of 
expenditure incurred by a company or other 
employer in payment o f salary or provision 
of perquisites to employees. The ceiling 
Uwit is Rs. 5,000 in iwspect of salary and 
one-fifth of the salary or Rs. 1,&0 per 
month, whiche er Is lower, in respect of 
perquisites.

The amendments are designed to secure 
that hi case of an employee or a former 

k tjp f of a  company who is also a 
director or a  person vho has a substantial 
Interest in the coinpany o r a relative of the 
diiecior of such per.-on, deduction to the 
companyin resptct of expenditure incurred 
by it in relation to such employee under 
ihtt ctattee^d u^def Clause 9 takefi; together 
il'liatUedttf JUV 72,000 for the year,

As the limit in this clause and also in 
clause 9 is to be applied with reference to 
the number of months including part of a 
month, it can happen that in the absence 
of a provision on these lines, deduction is 
taken for 13 months at the rate of Rs. 6,000 
in respect of expenditure in relation to a 
person who was a mere director for a part 
of the year and employcc-director for the 
remainder of the year. The amendment 
will obviate such possibility Because of 
that this amendment is necessary. The 
expenditure incurred by the employer in 
perquisites to employees will for the pur* 
pose of the ceiling be computed without 
regard to the value of such perquisites to 
the employees for purpose taxation in their 
hands. This is the purpose of the amei^* 
ment.

Other amendments are consequential for 
the same purpose, to omit the words “ the 
value of” wherever they occur and substi
tute “ payment by the assessee of any sum 
in respect”. These are certain verbal changes • 
which have become consequential as a 
result of this.

SHRI N. K. SANGHl : I have moved
Amendment 52. I submit to the hon. 
Minister that certain concessions have been 
provided to the employees of the companies 
and their limit has been fixed at Rs. 5,000 
and 20 per cent of the perquisites. Certain 
concessions that are given to them are 
travel concessions referred to in clause 5 of 
Section 10 for going to Europe, etc. and for 
payment referred to in dause (v), sub
section (1) of Section 36 and for any ex
penditure referred to in clause (ix) of sub
section (1) of Section 36.

When I have to amplify in this matter 
in that, apart from salaries and perquisites 
of these employees they will also be entitled 
to gratuity when they leave the service. The 
amount of gratuity has to be added to the 
exemptions provided in clause 5. When a 
person leaves service, gratuity be excluded 
from the maximum limit of Rs. 5,000. As 
you know, Rs. 24,000 gratuity is also avail
able to him when he leaves service. The 
amount of gratuity will also be taxable. I 
feet, by accepting this amendment No. 52, 
inserting the words “any payment by way 
of gratuity4’ under the orbit of this Section, 
T ^  matter will becoiae mope easy and . *8vijJ,.v 
bring tbe desired effect.



SHRI YESHWANTRAO CHAVAN; 
As far as Amendment No, 52 is concerned, 
1 am sorry I cannot accept it because ex
clusion of all gratuity for the purpose of 
applying the ceiling limit will defeat the 
very purpose underlying the provisions of 
the Bill, as gratuities car) be paid not only 
at the time of retirement but also during 
the period of employment. Since gratuities 
paid out o f approved gratuity funds will be 
cittside the purview of these provisions, 
death-cum-ietuemcnt gratuity receivable 
from such funds will also not be taken 
into account for the purpose of applying 
the proposed limit. If I accept your amend
ment, the very purpose for which this clause 
has been put will be defeated, I  am sorry
I cannot accept it.

t
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SHRI YESHWANTRAO CHAVAN : 
Through a finance measure this is all that 1 
can really do. I cannot put that sort of 
absolute ceiling on what one should get. 
Certainly we are trying to make it difficult.
We are rather providing new disincentives 
to give more. Previously, there was no 
*wch provision, now, we are making such
a provision. This is the first steps in this 
direction, if  we can succeed, well and 
toed. I can understand the feeling of the 
ton. Member. We have taken the fiist 
•top* l e t  us tee how it works.

MR. SPEAKER : The question is :
‘Page 8, line* 23 and 24, for "Provided 

to computing the afosesaid expenditure 
orallowancc*”, substitute-*
"^ovided that where the assess* i t*

company, so much the aggregate 
o f -

(a) the expenditure and allowance 
referred to in sub-clauses (i) and 
(ii) of this clause ; and

(b) the expenditure and allowance 
referred to in sub-clauses (i) aad 
(ii) of clause (c) of section 40,

in respect of an employee or a former 
employee, being a director or a 
peison who has a substantial interest 
in the company or a relative of the 
director or of such person, as is in 
excess of the sum of seventy-two 
thousand rupees, shall in no case be 
allowed as a deduction :

•
Provided further that in computing the 

expenditure referred to in sub-clause 
(i) or the expenditure or allowance 
referred io in sub-clause (ii) of this 
clause or the aggregate referred to 
in the foregoing proviso,*’. (205)

Page 10, line 2, omit “ the value of**. (206)

Page 10, line 4, omit “ the value of*’. (207)

Page 10, line 7, omit “ the valu of**. (208)

Page 10, for line 10, substitute—

“(»v) payment by the assessee of any 
sum in respect**. (209)

Page 10, for line 13, substitute
“(v) payment by the assessee of any 

sum, whether” ., (210)
The motbn was adopted.

SHRI N. K. SANGHI : I beg leave of 
the House to withdraw my amendment.

Amendment No, $2 was, by leave withdrawn.

SHRI SHIVNATH SINGH: 1 beg 
leave of the House to withdraw my amend
ments.

Amendments Nos♦ 174 to 179 were% by 
leave, withdrawn.

MR. SPEAKER : The question is :

“That clause 10, as amended, stand 
part of the Bill.**

The motion was adopted.

Clause 10* as amended, was added to
th e m .



Clauses U  to 14
MR. SPEAKER : There arc no Amend

ments to Clauses 11 to 14. I hope nobody 
is speaking on them. The question is :

“That clause 11 to 14 stand part of the 
Bill.**

The motion was adopted.

Clauses 11 to 14 were added to the B ill *

Clause 15—{ Amendment o f se&ton BOO

MR. SPFAKER : We come to  Clause 
15. Are there amendments ?

SHRI N. K. SANGHl ; I move amend
ment No. 56.1 beg to move* :

Page 11,
for lines 18 to 25, substitute
Rs. l.OCO plus 50 per cent, of the 

amount by which such aggregate 
exceeds Rs. 1,000.” (56)

“(b) where such aggregate excccds 
Rs. 1,000

I would appeal to the hon. Minister and 
say that mine is a very inconsequential 
amendment. The Government has been 
good enough to provide certain deductions 
from LIC premiums and other specified 
contributions, provident fund, ctc. and last 
year upto the sum of Rs. 5,000, contri
butions made to LIC premiums, provident 
fund etc. 6o% deductions were allowed and 
there after for premiums upto Rs, 15,000 
50% %cs allowed for computation of income 
tax. This year you have been good enough 
to al!o*v for Rs. 5000 complete exemption 
and from Rs. 1,000 to Rs. 5,000 you have 
been good enough to allow 50% and there, 
afier 40%. Basically in this country people 
do rot have that large premiums to pay 
and reduction of 50% would be hard be
cause we have been allowing deductions. 
Some people have taken policies for a 
certain sum last year when you allowed 
deductions of 50% above Rs. 5,000 and now 
if that percentage Is laken away the whole 
purpose is lost. 1 don’t rhinlc there will 
be a big loss of revenue. Mine is a very 
small amendment. Why should we take 
away this small advantage available to 
people who are paying upto Rs. i 5,000 as 
contribution to provident fund, LIC etc ?
1 request the hon. Finance Minister to 
accept this simple amendment.

SHRI YESHWANTRAO CHAVAN: 
The hon. Member says he has moved a simple 
amendment ; he does not know tbe »ofr* 
plications of it It is not going to hf 

‘small thing ; it is going to be a loss of Ri.
7 crores if J accept his amendment. Under 
the Bill the quantum of the deduction js 
100% for the first Rs. 1.000 of the qualify* 
mg savings, plus 50% o» tbe next Rs, 4*000 
plus 40% of »he balance If I accept his 
amendment he does not know the imptt* 
cations of it there will be a loss of nearly 
Rs. 7 crores, I cannot accept it,

MR. SPEAKER : Are you withdraw
ing ?

SHRI N. K. SANGHl : In view of 
what the hon. Finance Minister has stated, 
that there will be loss of Rs. 7 crores. I am 
not pressing my amendment. 1 wish to 
withdraw my amendment with tbe pleasure 
of the House.

MR. SPEAKER : Does the hon. 
Member have the leave of the House to 
withdraw his amendment ?

SOME HON. MEMBERS : Yes.

MR. SPEAKER : The amendment *• 
withdrawn.

Amendment No. 56 nur, by leave, withdrawn. 

MR. SPEAKER : Now, the question
is ;

‘T hat clause 15 stand part of the Bill.** 

The motion was adopted

Clause JS was added to the BUI

Clause U-(Amendment o f section 80 f)

MR. SPEAKER : There are no amend* 
ments to Clause 16. The question 4f :

“That clause 16 stand part of the Bill."

TA< motion was adopted.

Clause 16 was adtfcd to the #0 ,
•Moved with the recommendation of the fMtidcttt*
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C tnw  t f —(Amendment of Sutton SO L)

4Mitf YESHWANTRAO CHAVAN : I 
have got an amendment for Clause 17, 
Amendment No. 211. I beg to move* :

page 11, for tines 34 to 37, substitute—
‘(b> for the word* “ Where the gross 

total income of art a«essee includes 
»ny income by way of—’*, the follow
ing shall be substituted* namdy

••Where the gross total income of an
assessee being—

(a) an individual, or
(b) a Hindu undivided family, or
(c) an association of persons or a 

body of individuals consisting only 
of husband and wife governed by 
the system of community of 
property in force in the Union 
territories of Dadra and Nagar 
Haveli and Goa, Daman and 
Diu,

includes any income by way of— V.
(211)
1 have explained all this while I moved 

the Bill for consideration. This deduction 
is onlv in the case of individuals ano Hindu 
undivided families and not in the case of 
other entities such as companies, partner
ship firms, associations of persons etc* The 
amendment is designed to extend this 
deduction also tomarried couples who are 
governed by the svsiem of ccmmunity of 
property in force in the Union territories of 
Dadra and Nigar Haveli and Goa, Daman 
and Diu, who are xssessable to tax on their 
income in the status of association of 
persons or body of individuals. It nuy be 
mentioned that such m trried couples are 
already treated on a par with indiv ’uals 
for certain other purposes under th Income- 
tax Act.

Therefore, we thought that it should 
be made applicable to those areas also, and 
this amendment is meant for that purpose. 
There was a demand from the Union 
territories people for this.

MR. SPEAKER : The question is : 

h g e  1.1, fy t  ttnes A  to 37, substitute-*

any in;ome by way of—", the follow
ing shall be substituted, namely

‘♦Where the gross total income of an 
assessee, being—

(a) an individual, or
(b) a Hindu undivided family, or
(c) an association of persons or a 

body of individuals consisting only 
of husband and wife governed by 
the system of community of 
property in force in the Union 
territories of Dadra and Nagar 
Haveli and Goa, Daman and 
Diu,

include? any income by way of—*r;\ 
(211)

The motion was adopted.

MR. SPEAKER : The question is :
“That clause 17, as amended, stand part 

of the Bill.”
The motion was adopted.

Clause 17 as amended, was added to 
the Bill.

Clauses 18 to 23 were added to ihe BtlL

Clause 2A-~{Amendment o f section 86)

MR. SPEAKER : There are some 
amendment to clause 24. But the hon. 
Members concerned are not moving them.

The question is :
“That clause 24 stand part of the Bill’** 

The motion was adopted.

Clause 24 was added to the Bill.

Clause 25—(Substitution o f new 
section for section 115).

SHRI H. M. PATEL : (Dhandhuka):
I beg to move* ;

Page 16, for lines 18 to 23. substitute—
“(a) at the ra*e of 35 per cent on so 

much of the amount of such long 
term capital gains as relate to capital 
assets held by the company for 24 
months or mare but less than 60 
months, immediately preceding th* 
date of t'tmsfer;■ ■ ■ ■

<(«) for the words “Where the gross 
total Income of an assessee includes

*Move4 wim tto  rw am w rttffo*  *f Praitoaw



assets held by the company for sixty 
months or more but less that) one 
hundred and twenty months Im
mediately preceding the date of 
transfer ; and

(c) at the rate of 35 percent, on tlje 
balance of such long term capital 
gains, if any ; and'*. (134)

The Bill puts the rate at 45 per cent 
which I propose to suggest should be 
reduced to 35 per cent. This is tax on 
long term capital gains on which it seems 
desirable that tbe rate should not be so 
high as 45 per cent. 45 per cent is almost 
expropriatory. These capital gains result 
causes which cannot be regarded as in any 
way unreasonable, and, therefore, I would 
commend the rates which ! have suggested 
fbr the acceptance of the Finance Minister.

SHRI YESHWANTRAO CHAVAN : 
While commending his amendment, the 
hon. Member know very well that 1 was 
not going to accept it. It is contrary to 
the proposal in the Bill. The very purpose 
is to subject the long-term capital gains to 
a higher incidence of tax than hitherto. It 
will also result in doing away with the 
distinction between long*term capital gains 
relating to lands and buildings and those 
relating to other assets This is the very 
purpose of the provision, and thercfo e, I 
am sorry 1 am unable to accept the amend* 
mem.

MR. SPEAKER : I shall now put 
amendment No. 134 to the vote of the 
House.
Amendment No. JU  was put and negatived*

MR. SPEAKER : The question is :
"That clause 25 stand part of the Bill* 

The motion was adopted.

Clause 25 was added to the M l.

•The provisions of *ub-$ectton (I) shall
not apply in a case where the person 
referred to in that sub-section Is any such 
Institution, association or body. .

fo s rr  230tf *  »T| «nrw r #  «rf |  fa
aft «i<t% m  e w f  if

?r m x  «rf f a #  s re ^ f
#  ?t?raT t o t  i*ir§*iT, a t  xfw- 
f|5PT ^  f k t  i w  <raor % s m
OT WOT Sf CfWtWf W  feTT TOT t  I
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SHRI YESHWANTRAO CHAVAN :
I think the hon, member has got some 
misunderstanding. The provision is designed 
to avoid inconvenience to institu*ian» such 
as financial corporatians and banks in hav
ing to obtain tax clearance certificate* from 
the ITO in a large number of rases before 
they can release immoveable p ro p e rty  which

Clause 26 was added to the BUI
Clause Vf~(Amendm€tn o f section 2S0A)

have been mortgaged to them as aecttrity 
SHRI SHIVANATH SJNOH : I  bet to to t lo*n» gMtrtted by them. Under the BIN,

move*: the Bo*t4 h«l to record lt» «*»*>* to
Page 17, —Omh lines t to 8. (I6J) writing before nnttfjriiig the WWHWWP 01
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any such institution from the requirement of 
obtaining tax clearance certificates. It is not 
likely to be misused, th is  is the purpose for 
which it has been put in. It is necessary 
and I would request the hon. member to 
withdraw the amendment.

SHSI SHIVNATH STNGH : I seek 
leave of the House to withdraw my amend
ment.

Amendment No. 165 was, by leave, 
withdrawn.

MR. SPEAKER: Clauses 27 and 28 
can be put together. The question is :

"That clauses 27 and 28 stand part of 
the Bill,*'

The motion was abopted,

Clauses 21 and 28 were added to the Bill

MR. SPEAKER : There is an amend
ment for a new clause, 28A, tabled by Shri 
H. M. Patel. It is beyond the scope of the 
Bill.

SHRI G. VISWANATHAN (Wandi- 
wash) : It has been admitted and circula- 
ted.

MR, SPEAKER : He gave notice, I 
have declared it beyond the scope and so I 
am sorry I cannot allow it. The question 
is :

“ That clause 29 stand part of the 
Bill.”

The motion was adopted.

Clause 29 was added to the BUI.

Clause 30—(Amendment o f sixth schedule)

SHRI H. M. PATEL ; 1 move* :
Page 18* line 30, omit *‘(a}’* (136)
Page 18, omit lines 34 and 35 (137)

These relate to taking away of certain 
industries from the priority industries. These 
omissions will rectify the position.

SHRI YESHWANTRAO CHAVAN :
I cannotaccept these amendments because 
we thought' that these special concessions 
are no lo^^er iiecess^  to those industries 
which have made quit* a substantial profit 
Therefore* th$y do toot any longer deserve

to be in the priority list and to have this 
sort of favourable, special treatment. 1 
therefore do not accept the amendments.

MR. SPEAKER : X 
amendments to the vote.

shall put the

Amendments Nosr. 136 and 137 wen put 
and negatived.

MR. SPEAKER : The question is :
“That clause 30 stand part of the Bill.” 

The motion was adopted.

Clause 30 was added to Ihe BUI.

Clause 31 -"(Amendment o f section 4)

SHRI H. M. PATEL : I move* :
Page 19, omit lines 7 to 10. (138)
Page 19, line II, omit "(ii)" (139)
Page 19, line 20* for "31st day of Decem* 

ber, 1969’*
substitute 4*28th day of May, 1971*’. (140)

My first amendment suggests that the 
date should be a prospective date father 
than a retrospective one. That is the main 
point.

SHRI YESHWANTRAO CHAVAN : 
Is it necessary that I should explain the 
whole thing ? What is your amendment, 
Mr. Patel ?

MR. SPEAKER : 
138, 139 and 140—all 
clause 31.

Amendment Nos. 
his amendments to

SHRI YESHWANTRAO CHAVAN : 
My answer to this would be that the propo* 
sal in the Bill is aimed at curbing the deduc
tion of wealth-tax liability through transfer 
of assets to wife and minor children on 
payment of the gift-tax which is often lower 
in the incidence than the wealth-tax liability 
from year to year.

Then, about amendment No, 140,1 
think what I can say about it is that under 
the Bill, separate property which is Hindu 
undivided family property any time after 
the 31st December, 1969 will be liable to be 
rggregated with the net wealth of the indivi
dual to the extent of share of the individual 
and the shares of the spouse and mitny 
children in the property. This

the teeommcndatton by thc President.
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[Shri Yeshwantrao Chavan] 
laid dawn in the Bill in order to harmonise 
this provision with the corresponding provi* 
sion under the Income-tax Act which provi
des for aggregation uf income from such 
property to the income of the individual 
making the conversion. It may be mention
ed that the provision in the Bill will apply 
prospectively from the assessment year 19)2- 
73 and not for the earlier assessment 
year.

MR. SPEAKER : Does the hon. Mem* 
ber withdraw his amendments ?

SHR1 H. M. PATEL : I withdraw
amendment Nos. 138 and 139.

Amendments Nos. 138 and 139 were, by leavt, 
withdrawn.

MR. SPEAKER : You are not with
drawing amendment No. i40 ?

SHRI H. M. PATEL : No.

MR. SPEAKER : I shall put it to the 
vote.

Amendment No. 140 wes put and negatived.

MR, SPEAKER : The question is : 
"That clause 31 stand part of the Bill." 

The motion was adopted.

Claim 31 was added to the Bill.

15.00 hr*.

Clause 32 -{Amendment o f section 5)

MR. SPEAKER : We shall take up 
clause 3 \

SHRI YESHWANTRAO CHAVAN :
1 have some amendments. 1 beg to move* :

Page 2t, after line 14, insert—
*{i) in clause (iv), the words “ and 
exclusively used by him for residential 
purposes” shall be omitted with effect 
from the 1st day of April, 1972 ; \  
<212)

Page 21, line 13, foe “ (i)*\ substitute “<*&?*.
(213)

* Page 21, line 20, for '**(11)” , substitute 
" ( iiir . (214)

Page 22, line 7, for *‘(111)” ,, substitute 
“(iv)”. (215)

Page 22, line 12, for "(iv)” , substitute 
“(v)’\  (216)

SHRI N. K. SANGHI : 1 beg to
move* :

Page 21, lines 17 to 19,—
Omit **,and shall be deemed to have 
been inserted, with effect from the 1st 
day of April, 1963” (61)

SHRI VIRENORA AGARWALA (Mo- 
radabad) : I beg to move* :

Page 21. lines 17 to 19,~~ 
for “and shall be deemed to have been 
inserted, with effect from the 1st day of 
April, 1963” 

substitute*-
“ with effect from 1st day of April* 197T* 
< 13)

Page 21,—
Omit limes 23 to 28, (14)

DR. KARNI SINGH (Bikaner) : I beg 
to move* :

Page 21,—
for lines 24 to 28, substitute---

"articles arc neither made wholly of 
gold, silver, platinum or any other 
precious metal no* contain (whether by 
way of embedding, covering or other
wise), gold, platinum or any other 
precious metal excluding one or more 
of such precious metals excluding 
silver:” (64)

Page 21,—

for lines 24 to 28, substitute—

“articles are neither made wholly or 
partly of, nor contain (whether by way 
of embedding, covering or

I I,....... ................".I*,",... I.... .....................

» Mowd with UwrwOTomentUtionoftbe
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Sold, platinum or any other precious
metal excluding silver orany alloy con
taining one or more of such precious
metals excluding silver:”  (65)

SHRI YESHWANTRAO CHAVAN ? 
The Government amendments to this 
clause are : 212, 213, 214, 215 and 
216. Amendments 2 0  to 216 are conse- 
quential amendments; the main amend
ment is 212. While moving the Bill for 
consideration; 1 have explained that whether 
a house is exclusively used for residential 
purposes or whether it is also returned out, 
the exemption should be allowed. I see the 
grievance of the middleclass. Sometimes 
they invest their money in the building and 
rent it out ; that is their only source of 
income. In such cases the exemption was 
only in the cane of those who were self- 
occupiers. I am extending the exemption 
even far those who have rented it out. It 
is a concessions to the middleclass grievance. 
Therefore. 1 commend my amendments for 
acceptance by the House.

SHRI N. K. SANGHI : My amend
ment No. is 61. We have heard the opinion 
of the hon. Finance Minister ; he says he 
is not going to consider this amendment. I 
should like to appeal to him very strongly 
and seriously with all the strength at my 
command. Taxing jewellery from 1963 
would create a lot of hardship, It was not 
a matter of surprise that this jewellery had 
been given exemption by the Supreme 
Court. I can quite understand that it was 
the intention of the Government to tax 
jwellery from 1963 though somehow or the 
other they did not provide for it specifically 
when the Bill was brought forward. I can 
assure that we have also filed returns and we 
had shown jewellery in the exemption 
column. All these years legislation that 
has been brought in this House has been 
prospective and this is the first legislation 
which will have eight years retrospective 
effcct It refer* to 1963 ; now we are in 
1971. It is bound to create a lot of hard
ship. If we have to raise more resources 
I would appeal to the hoa. Finance Minister 
even to step up the rate of tax on jewellery 
a little wore. This retrospective effect would 
place a lot of difficulties and a lot of money 
will have to be - spent on practitioners and 
chartered accountants ; they will have to 
re6pei> the cases aud it will involve lot or 
work, The Central Board of Revenue has

brought to his attention that * lot of work 
will be involved in the department..(fafer- 
ruptlow) J th at is what he said in his 
speech yesterday ; he has been told so.

SHRI YESHWANTRAO CHAVAN : 
Even if you do not do this, all this work 
will have to be done.

• SHRI N. K. SANGHI : I can assure
you that many assessees from 1963 onwards 
have been showing the jewellery in the 
exempt column. Now it something has to 
be brought up f̂ rom 1963,1 think it is not 
fair. It is a very good provision, prospec* 
tively. In case some more tax has to be 
recovered, possibly the rate could be stepped 
up on jewdlery taxation, so that people may 
have a disincentive. You have been accep
ting in the past years amendments from 
Members of the Opposition. I think you 
should give serious thought to it and give it 
more consideration.

SHRI YESHWANTRAO CHAVAN 
I have given careful thought to it and I am 
not accepting it.

SHRI VTRENDRA AGARWAL : I 
have moved amendment Nos. 13 and !4. 
The hon. Member Shri Sanghi has requested 
Finance Minister to consider this matter. 
I join him in requesting the Finance Minister 
to make it 1972, instead of 1963. Because, I 
sincerely feel that it will entail a lot of 
hardship to the assessees. If my amend
ment is accepted, a  lot of hardship to the 
assessees would be saved from the t: x collec
tors* grill,

DR. KARNf SINGH : I have already 
spoken on the Finance Bill and made a 
reference which I would like the hon. 
Minister to very kindly consider.

The question is that I wish that silver
ware utensils and articles which are plated 
with silver should be exempted, because 
the amount of revenue that the Government 
will get as a  result of a charging wealth tax 
on them will be negligible compared to,the 
harassment of the tax-paycr, The wealth 
tax has already been raised from five to 
eight per cent, and this will give the 
Government only a very marginal amount 
of income compared to the haraswncnt, a*d 
because .of that I would lijkc the ho®, 
Minister to very graciously consider this,
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SHRI YESHWANTRAO CHAVAN : 
Taking the amendment of Dr. Karni Singh 
first, I can understand his feelings about it, 
but the main purpose of this whole provi
sion is to plug what h  a convenient loop
hole for wealthy persons to make unproduo v 
tive investments In silver vessels. This is a 
m*}or form of hoarding wealth/and even 
today it is being done.

DR. KARNI SINGH : What about 
silver-plated vessels ?

SHRI YESHWANTRAO CHAVAN : 
Even that involves silver, whether it is 
plated or n o t

DR. KARNJ SINGH : How does one 
compute the quantum of silver ?

SHRI YESHWANTRAO CHAVAN :
I know that that is a  problem, but we will 
See that there is no injustice,

I have no doubt about the sincerity of 
Mr. Sanghi, and I can only plead with him.
I do not know how he has taken it into his 
bead that this exemption was meant from 
the very beginning.

SHRI N. K. SANGHI ; I have been 
filing my returns and from 1963 I have 
shown jewellery in the exemption column.

SHRI YESHWANTRAO CHAVAN ; 
There are a large number of persons who do 
not do that. Do not go by your own 
personal example.

SHRI N. K. SANGHI : If you want to 
get more revenue, you step up the wealth 
tax, rather tJban making this retrospective.

SHRI YESHWANTRAO CHAVAN : 
As far as stepping up wealth tax is concer
ned, if you make the suggestion next time, I 
will consider it.

SHRt N. K. SANGHI ; I am making it 
right now.

SHRI YESHWANTRAO CHAVAN : I 
am sorry 1 cannot accept it.

MR. SPEAKER : The question is :

Page 21, after line 14, insert—
V) in clause (fv), the words **and 

exclusively used by him for nsj-

dential purposes” shall be omitted 
with effect from the 1st day of 
Aprfl, 1972 (212)

Page 21. line 15, /or substitute "(ii)"*
(213)

Page 21. line 20, for «<ii)M, substitute "(Hi)"-
(214)

Page 22, line 7, fo r  ‘W * , substitute "(lv)” .
(215)

Page 22, line 12, for "<iv)’\  substitute "(v)"*
(216)

The motion was adopted.

SHRI N. K. SANGHI : I am withdraw
ing Amendment No. 61.

MR. SPEAKER : Has he the leave of 
the House to withdraw his amendment ?

HON. MEMBERS : Yes.

Amtndment No. 61 was, by leave* 
withdrawn,

MR. SPEAKER : I put amendment 
Nos. 13 and 14 to the House.

Amtndment Nos. IS and 14 were put 
and negatived.

DR. KARNI SINGH : I withdraw 
Amendment No. 64. Amendment No. 65 
may be put to vote.

MR. SPEAKER : Has he the leave of 
the House to withdraw Amendment No. 
64 ?

HON. MEMBERS .< Yes.

Amendment No. 64 was, by leave* 
withdrawn.

MR. SPEAKER : I put Amendment 
No. 65 to the House.

Amendment No. 65 was put and negatived.

MR. SPEAKER : The q tttttJon is: 
'T h a t  Clause 32, as amended, «t»ad 

part of the Bill.’*
The motion was adopted.

Clause 32, as amended, was added to the
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11 Clauses 33 to 33 gradually to increase the tax. Secondly,
the Finance Minister himself has said, there 

MR. SPEAKER : The hon. member is is a huge gap uncovered. In order to cover
not here to move the amendment. I will 
put claittses 33, 34 and 35 together.

The question is :
**That clauses 33 to 35 stand part of 

the Bill/*

The motion was adopted.
Clauses 33 to 35 were added to the Bill. 

Clause 36—{Amendment o f Schedule).

DR. RANEN SEN (Barasat) : I beg to 
move* :

Page 24, line 10, for 4*1 per cent.** substitute 
“2 per cent.** (148)

Page 24, lines 13 and 14, Jor "Rs. 5,000 
plus 2 per cent/* substitute “ Rs. 10,000 
plus 3 per cent” . (149)

Page 24, lines 19 and 20, for “ Rs. 15,000 
plus 3 per cent.” substitute “ Rs. 25,000 
plus 5 per cent.” (150)

Page 24, lines 25 and 26, for “Rs. 30,000 
plus 8 per cent." snbstitute “Rs. 50,000 
plus 10 per cent.” (151)

SHRI N, K. SANGHI : 1 beg to 
move* :

Page 24, line 34, for “ Rs. 1,00,000** substi
tute “ Rs. 1,50,000” . (62)

DR. RANEN SEN : The main idea 
here is to tax more those people who have 
more. Here you will find that the tax is
1 per cent of the net wealth up to Rs. 5 
lakhs. When it comes to 10 Jakhs, it is
2 per cent. My amendment is, instead of 
1 per cent make It 2 per cent. It will fetch 
Rs. 10,000 instead of Rs. 5,000. In the 
next slab, my amendment is instead of 
"Rs, 5,000 plus 2 per cent*', make it 
Rs. 10,000 plus 3 per cent, which will fetch 
Rs, 30,000 for the exchequer, This is the 
slab which does not exceed Rs. 10 lakhs. 
Therefore, if we take Rs. 40,000 from a man 
or Hindu undivided family having a property 
of Rs, 10 lakhs, it is quite equitable. 
Perhaps it is much less than what should 
be taken from them. Similarly, to the next

it, more money is needed. So, money has 
to be taken from where money really Is.

• These are some of the small amendments I
have suggested. I hope the Finance Minister
will consider them.

# SHRI N. K. SANGH I: Through my 
amendment No. 6 2 ,1 had asked for raising 
the exemption in wealth tax from Rs. 1 lakh 
to Rs. 1,50.000. But seeing the papers and 
hearing the Finance Minister's speech 
yesterday, I find he has also exempted 
rented property and naturally the scope of 
the wealth tax has been widened. In view 
of this, with the pleasure of the House, I 
withdraw my amendment. •

SHRI S. M. BANERJEE (Kanpur) : I 
want to speak on the amendments moved by 
Dr. Ra/ien Sen : I will add some more 
arguments to convince the Finance Minister 
to accept the amendment. Now he does 
not want to bring some sort of ceiling on 
property, whether rural or urban. As long 
as government does not accept the sugges
tion form ceiling on income, we want to 
tax the richer sections with a  view to get 
more resources for our plan. We hope the 
Finance Minister will accept this amend
ment in larger interests of the country. At 
a time when we want to solve the problem 
of unemployment if we can get some 
amount out of this we should take it. I am 
saying this because people who earn more 
are the people who are tax evaders also. 
So, even if he canot accept this amendment 
now, let him give an assurances that he 
will bring other measures to do that.

SHRI YESHWANTRAO CHAVAN : 
The hon. Member has made a mention of 
making resources available immediately for 
the plan. Wealth-lax is a tax which not 
only gives money immediately, but also 
re-orients the distributive factors and the 
processes in the country. We have already 
begun the process. At the moment the rates 
are from Rs. I lakh to 5 lakhs one per cent, 
from Rs. 5 lakhs to 10 lakhs two per cent and 
over Rs. 15 lakhs it is 8 per cent. So, the steps 
that we have taken have already virtually 
brought about a celling on the wealth. Nowslab which goes up to Rs. 15 lakhs, I have 

suggested Rs. 25,000 plus 5 per cent instead the hon. Member wants to raise practically
of Rs.,/l5»OOQ $lus 3 per ocnt. The idea Is every slab a little higher. I would advise

* Mdved with the recommendation of the President.
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him to hive * little patience in this matter. 
We do not want to tkke such harsh steps 
immediately. I understand and appreciate 
his motives. Biit I want to tell him th a t« 
we have already taken certain steps. I do 
not want to increase the rates immediately, 
So, I cannot accept these amendments.

SHRI S. Ml BANERJEE : You camdo
it next year.

MR. SPEAKER : I will now put
amendment Nos 148, J49, 150 and 151 
move t by Dr. Ranen Sen to the vote of the 
House.

Amendments Nos. 14$ to 151 were put 
and negatived.

MR, SPEAKER : Shti Sang hi wants
to withdraw his amendment No 62. Has 
tie the leave o f the House to withdraw his 
amendment ?

SOME HON. MEMBERS : Yes. 

Amendment No. 62 was, by leave, withdrawn.

MR. SPEAKER : The question is : 
“That danse 36 stand part of the 
Bill/*

The motion was adopt, d.
Clause 36 was added to the BUI.
Clause 37 ivas added to the Bill.

Clause 3&~~{Amendment o f Act 7 o f 1964)

MR. SPEAKER : On clause 38 I want
to say that the amendments given notice of 
by Shri Maddi Sudarsanam and Shri H. M. 
Patel are out of order.

SHRI G. VISWANATHAN : Sir, I
want to know the procedure in this case. 
They are amendments which have been 
admitted and circulated by office.

MR. SPEAKER : They arc beyond the 
scope. After all, they are given at such 
short notice that there is not enough time to 
study them.

Now the question is :
“That clause 38 stand part of the

Clauses 38 was added to the Bill.

Clause 39 was added to the

Clause 40—(Amendment o f Act 1 o f  1944)

SHRI VIRENDRA AGARWAL : 
beg to move* :

Page 28,—
Omit lines 22 to 24. (15)

Page 31,—
Omit lines 7 to 9. (16)

Page 33,—
Omit lines 6 to 18. (17)

Page 33,—
Omit lines 23 to 25. (18)

Page 34*—
Omit lines 14 to 22. (19)

Page 35,~
Omit lines 3 to 27. (20)

Pages 36, 37, 38 and 39,—
Omit lines 12 to 33, 1 to 35, I to 31 and 

1 to 7 respectively, (21)

SHRI DINEN BHATTACHARYYA 
(Serampore) : 1 beg to move* :

Page 28,--
Omit lines 2 to 21. (182)

Page 28, line 23,— 
for “Nine hundred and twenty rupees” 
substdme “Six hundred rupees’*. (183) 

Page 3 0 .-
Omit line 4. (185)

Page 30,—
Omit line 7. (186)

Page 30,—
Omit line 8. (187)

P*g*30,~
Omtt tine 27 to 29. (188)

Page 31, line #,*—
for * “ Twelve and a half per cent. 

vtdofetn*\ VBill*
The moUon was adopted. . substitute * “ Five per cent/*. * (189) ^

* Moved with the rccominettdktion of Che Prtsiident



Page 32, lines 4 to 8f—
Om# “ Cellulose acetate (ipcliwliog di«or 

triacetate), Cellulose acetate butyrate 
and Cellulose propionate, Cellulose 
aoet&te*propionate,” (J90)

Page 34,— 
for lines 18 lo 22,—substitute—

'(xvii) in Item No. 32, for the entries 
id the third columa against subitem 
(W, (2), (3) and (4), the eairy “Five 
per coat, ad valorem." shall be 
substituted (192)

Page 35, line 16,—
/or “Tea per cen t/’, subst4tut* “Fivs per 

cen t" (IV 3;

SHRIG.  VISWANATHAN : I beg to
move* :

Page 28,—

Omit lines 13 to 21. (141)

SHRI C. K. CHANDRAPPAN (Telli-
cherry) : I beg to move* :

Page 28,—

Omit lines 2 to 12. (195)

Page 30, lines 20 to 22,—
omit “ face powders, baby powders, toilet 

powders, talcum powders and 
lipsticks" (197)

Pa®e 33,—
after line 15, insert~

"Explanation.—1This shall not be 
applicable for cotton, coarse cotton, 
handloom and khadi ready made 
garment* whose price is not above 
rupees thirty-five per piece." (199)

Page 33, line 28, 
for “ Tea per cent.”  substitute—

“ Fifteen per cent,” (200)

Page 34 line 26,— 
fdr '*Six per cent/* substitute—

“Four per cent." (201)

SHRI H. M. PATEL : 1 beg to move* ; 

P age28r-
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Page 28,—
after line 21, insert—

‘(iia) in Item No* 2, for the entry in 
the third column against sub-item 
(lj, the entry “Forty rupees per 
quintal** shall be substituted ; * (28)

Page 28,—
( after line 21, insert—

‘(iia) in Item No. 3, for the entry in 
the third column against sub-item 
(IX the entry “ Not exceeding one 
rupee per kilogram'* shall be sub
stituted (29)

Page 28,—
after line 24, insert—

*(iiia) in Item No. 7, for the entry In 
the third column, the entry "One 
hundred and twenty rupees per 
kilolitre at fifteen degrees of Centi
grade thermometer** shall be sub
stituted (30)

Page 29,—
omit lines 8 to 10. (31)

Page 29,—
after line 25, insert—

‘(♦a) in Item No. 12, for the entry in 
the third column, the entry “ Fifty- 
five rupees per metric tonne*' shall 
be substituted (32)

Page 29,—
after line 25, insert—

*(va) in Item No. 13, for the entry in 
the third column, the entry “ Five 
per cent ad valorem" shall be sub
stituted (33)

Pages 29 and 30,—
omit lines 26 to 30 and 1 to 8 respec

tively. (34)

Page 33,— 
omit lines 6 to 15. (35)

Page 33,— 
omit lines 20 to 34. (36)

Page 34* line 18,— 
after “ entries’* insert-

1893, (SAKA) W , M  f  21*

“excluding vacuum and gas filled 
Omit lines 2 to 24. (27) bulbs not exceeding 100 w*#a” (37)

* M wtf wWJ jww#»m4Wta» of the rwritof.
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Page 35.— 

after line S3, imert»~
*Cxxia> m Item No. 38, for the entry

in the third column, the entry 
•Thirty-two palse for every 1,000 
matches or fraction thereof'* shall 
be substituted (38)

Page 36,— 
omit lines 1 to 3. (39)

Page 38,—
omit lines 4 to 10. (40) .

Page 38,— 
omit lines 11 to 19* (41)

Page 38, lines 20 to 22,— 
for ^Twenty per cent, ad valorem** 

substitute—
"Fifty per cent, ad vabrem** (42)

SHRI N. K. SANGHl : 1 beg to move* :

Page 35, line 30,- 
fo r  “Twenty” substitute "Ten” . (110) 

Page 35, line 32,* 
for "Twenty"substitute “Ten” . ( I ll)

Page 38, line 4,- 
for “Twenty” substitute 4 Ten”. (112)

SHRI VIRENDRA AGARWAL : Sir, 
we have moved these amendments only with 
two objectives. Such items like motor spirit, 
soap, ready-made garments, electric bulbs, 
etc. all these items are consumed by the 
common man in the country and. as such, 
they would be very much adversely affected. 
We know the Finance Minister has assured 
this House several times that the prices of 
these items will be held but on the one 
hand he goes on raising the excise duty on 
these items and on the other hand he expects 
that the price would be held. This is a 
contradictary statement so far as I see. If 
the excise duty on ail these items is raised 
it is almost certain that prices of these 
items will go up and that way the common 
man for which the Government claims to 
be championing the cause would suffer 

, greatly. Therefore, I would suggest that 
^custom and excise duties on alt these items 

should not be raised so as to protect the

common man and the small producer. These 
two sections of the commumity must be 
protected and this is the object of all these 
amendments which we have moved. I  know 
the Finance Minister has already granted 
certain smaller mercies amounting to Rs. 15 
crores but they do not actually go very far. 
In the case of petrol I want to say more 
than 60% of the cars in the country are run 
and managed either by the Government or 
corporate institutions or other governmental 
agencies. Who would ultimately pay tbe*e 
increased charges on petrol ? Ultimately 
this whole taxation will be borne by the 
Government, Theie should be no more 
raising of any charge on petrol when we 
want road transport to grow in the country 
and we want people to be modernised On 
the one hand we want socialism to be 
brought about and on the other hand we 
go o.i taxing petrol and small items like 
ready-made garments. Similarly pressure 
cookcr. 1 really do not know if the tax on 
items like pressure cookcr would be desira
ble when we expect modernisation to be 
introduced in every household.

Pressure cooker and atl items of this 
nature are things which, 1 think, could 
bring about some sort of scientific change 
or technological advancement in the country . 
A change in the way of life and in the 
thinking of the people, for which the 
Finance Minister himself stands, should be 
introduced. We should see that this particu
lar process of scientific and technological 
advancement is not allowed to be curbed.

With these words I request that some
how or other the common man, the small 
producer and all that process which stands 
for scientific change must be protected.

SHRI G. V1SWANATHAN : Sir. I am 
particularly interested in two of the four 
amendments that I have moved. My amend
ment No. 142 deals with the tax on soap. 
The Finance Minister has levied 12} per 
cent ad valorem duty on soap. 1 think, the 
Government is committed to the uplift of 
the poor and to champion the cause of the 
poor and we have to see that these articles, 
which are very essential for their upkeep, 
are not taxed.

Soap Is now used even in villages by 
the common people and the poor. We 
should not tax soap and thus, ultimately,

♦ Mflved re?oaime&4at!<m of the ftestttitt*
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tax the poor people. The other day the 
Finance Minister conceded that not only 
the price of washing soap but the prices 
of other soaps have als#!gone up, I think, 
the Finance Minister, who has rejected alt t 
amendments, will agree to  this amendment 
and will withdraw this tax.

Again, on pressure cookers he has levied 
20 per cent ad valorem duty .! do not know 
why he wants to tax pressure cookers. Our 
households are now entering the modern 
age. We are going in for modernisation very 
slowly. In the olden days we used to cook 
in mud vessels ; now wc are going slowy to 
cooking in alum'mimum vessels. A few 
people have now taken to pressure cookers 
where we get clean and good food. We have 
to encourage people getting clean and good 
food and our Finance Minister should not 
drive them back to mud vessels of the 
olden days. Pressure should have been 
brought upon him t\om his own home and 
even by the Deputy Minister of Finance. I 
think, he has to concede this and withdraw 
the tax on pressure cookers, ) would very 
much like him to agree to this amendment.

SH RI  D I M : N  B H A T T A C H  A R Y Y A  : 
My amendments are all in respect of i'ems, 
on which taxes have been imposed, which 
are u*ed by the poor people and the lower 
middle class.

T was rather astonished that on glucose, 
dextrose and preparations thereof, which are 
used for the preparation of medicines and 
injections, taxes have been imposed. It will 
automatically increase the cost of drugs 
also.

Then, coming to motor spirit tax, it has 
been repeatedly said here that already laxi 
fares have been met eased to the extent of 
20 per ccrit. Now-a*days in Calcutta, Bombay 
and other big cities very common people 
sometimes ate forced to hire taxis. Along 
with the increase in the taxi fare, there is 
a cry for an increase in the bus fare also 
throughout the country. So, I do not under
stand why such a heavy tax has again been 
impeded on motor spirit.

13.30 hr*

[MU. DBWITY SPEAKER (ft th« Chaff]

In the backward areas diesel is net used 
by trucks There petrol it being used by 
trucks. So, there the freight charges wifi

also increase ant! automatically the price of 
goods will also increase.

The levy on soap will bring a burden 
on other small and medium size factories 
also. He has mentioned that it is on soaps 
that are manufactured by power. In this 
connection, I would like to bring his atten
tion to the Memorandum Submitted by the 
Belting Industries Association. They have 
mentioned that if this ad valorem duty is 
imposed, then they are finished. These 
factories are mostly situated in my consti
tuency, in West Bengal. They met the 
Finance Minister and they even met the 
Prime Minister when she visited West 
iiengai, They frantically appealed to the 
Government not to raise the duty because, 
if this ad valorem duty is imposed, then* 
they will have to face a very keen competi
tion with the large-scale industries and it 
will be difficult for them to survive. I do 
not know how the Finance Minister will 
help the small-scale industries. I again 
appeal to him to consider the case about 
these small factories.

DR. RANEN SEN : Sir, this belting 
industry is inosUy located in West Bengal 
and it is a  small-scale industry. Now, with 
this heavy taxation that is proposed by the 
Finance Minister, most of the belting indus
try units will be facing a very keen com
petition from bigger industries, namely, the 
Dunlop and other companies. In view of 
the political and economic situation in West 
Bengal, the whole Charge of West Bengal 
has been taken over1 by the Centre and I 
would request the Finance Minister to look 
into this case of belting industry and see 
what he can do in regard to lifting the 
heavy taxation that he has imposed 
on it.

SHRI C. K. CHANDRAPPAN : I have 
moved my amendments to bring certain 
facts for the consideration of the Finance 
Minister. While answering Dr. Ranen Sen 
and otners on the Wealth Tax, the hon. 
Minister said, at one stroke, he did not
want to finish with the wealthy people. I
would request you to please have some
mercy on children, patients and old people 
also as you have shown to the wealthy 
people. That is why I have moved these
amendments.

About the enhanced ad valorem duty 
on Glucose, it is essentially a baby foog
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and it Is used by old men and patients 
also. If you really impose this tax, there is 
no doubt—I think, many people on the 
other side including the Finance Minister 
will agiep—that it will badly affect the in* 
terests of the common man.

As regards the duty on m&ida, the 
Finance Minister has withdrawn it. But 
before wthdrawing that, in his speech, *1 
remember, the Finance Minister said that 
it is to be taxed because maida in his 
opinion was no more the food of the 
common man. I think, Finance Minister 
in that light would reconsider certain other 
things which I am mentioning.

I request you to withdraw the tax im
posed on face powder, baby powder and the 
tUcum powder. 1 did not insist to with
draw tax on lip-stick. It is by mistake 
lip-stick is put there. 1 have put it but I 
don’t insist. But I do insist to withdraw 
tax on other items mentioned because it is 
no more a luxury article. Even in the 
villages if you go, you can see the ordinary 
peasant, the agricultural labourer and in the 
industrial area almost all the industrial 
workers are using those things. So, I hope 
the Minister will understand why we are 
insisting that it should be withdrawn

Then comes again the question of per
fumed oil. The same argument holds good. 
Again it is something which h  used by the 
common man. Let the common man also 
go round with a little bit of perfume and 
what is wrong in It ? To give them food, 
you tax the wealthy people. You say you 
don't want to tax them right now. But, 
right nov\ why <*o you want to deprive 
tbs ordinary man whatever Htt'e luxury he 
has ?

Then, about the ready made garments,
I know the Finance Minister has moved 
certain amendments but I specifically move 
this amendment to bring certain facts to 
your consideration, particularly, the problem 
of handioom industry This is an industry 
now developing in certain parts of our 
country and they are now specialising in 
certain ready made garments and exporting 
them also. Tney are trying to find new 
markets in the countries abroad. Now yon 
are taxing them. I don’t say that you 
should not tax them at a(i, What I say 
is that there should be certain limit. What 
you propose in your amendment, as I 
wdwttood, it Um fat eeruuq r«cwrie» if

the total output is at a certain level, you 
may not tax. But, in my opinion, it may 
be better if you tax, as I have suggested, 

'  those Te ady made garments the price of 
which is beyond Rs, 35 per piece. I am 
even ready to agree if you want to reduce 
the price, I don’t mind that. But, some* 
thing like that should be there to protect 
the interests particularly of the handioom 
and cottage industries. That is why that 
amendment is moved.

Regarding getting a little more resources, 
I say, why not you enhance the tax on 
mosaic articles? It is a thing essentially 
used by people who are going for a little 
luxurious way of life. So. I suggest instead 
of 10% you euhance the tax on that and 
make it 15% and get a little more 
money.

My next suggestion is about fans, table- 
fans and all varieties of fans. I think in 
the cities it h  now an absolutely essential 
thing for the common man. The industrial 
workers are using it In Delhi if you just 
go to the servant quarter behind your resi
dence, they arc using it,

SHRI YESHWANTRVO CHAVAN: 
Small fans they are using.

SHRI C. ft. CHANDRAPPAN : My 
interest is that by arguing for the reduction 
of duty on fans, the duty on fans which 
may be used by common nun and thc 
middle class people should also be reduced 
I hope the Finance Minister will favourably* 
consider all these proposals and something 
wiU be done with regard to that.

Thank you.

SHRI H, M. PATEL ; The amenments 
that I have move also relate to items which 
affect essentially the mi idle class. That is 
the one class vvhich is the most harassed 
class and which suffers the most in a  period 
of inflation and here is a class which is thc 
most hard-hit by these levies. The items 
have already been referred to, namely, 
vacuum flasks and presswe cookers and 
other items. The arguments that were ad
vanced are also the arguments that 1 would 
advance and I don’t with to say much on 
that, except this, that the tax on these items 
that is proposed is extremely heavy. They 
haw become commodities o f everyday use, 
Ttey «#&<) t f  W to  m  * JM * w fe f
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appeal to the hon, Finance Minister not to 
put more burden on this one class which 
suffers the most from inflation. In spite of 
the Finance Minister’s confidence that 
prices will not go up, prices have gone up 
and they will also continue to go up. There
fore/! suggest, these amendments may be 
seriously considered as a measure of relief 
to these suffering classes.

One of the items relate to small indus
tries such as mosaic tiles. They are not 
luxuries. I wish to point out this parti
cularly from the, point of view of the in
convenience that will be caused to small 
manufacturers. If  is is done in some 
different way it might be better. I would 
suggest that some administrative considera
tion should be given because these mosaic 
tiles factories are not large factories ; they 
may be using power ; but they are all very 
small units and they will be put to a lot of 
inconvenience by imposition of excise duties 
as proposed in the Bill, In short, I would 
suggest, these amendments relate to the 
commodities which we shruld not tax., be
cause we have to give relief to the middle 
classes, which need utmost relief.

SHRI N. K. SANGHI : I have already 
moved amendments Nos, HO* 111 and 112. 
Amendment No 110 relate to excise duty 
on cinematographis projectors. Compared 
to Bulgaria and Rumania our cinemas are 
only 10% to the ratio based on tne popu
lation of those countries. The equipment 
costs from Rs. SO thousand to a lakh 
of rupees. Then there is the State sales- 
tax of 12 per cent. There is 20 per cent 
excise duty on the projectors. It comes to 
Rs. 20,000 to Rs. 30,000 These projectors 
cater to small villages and I woufd request 
that instead of 20  per cent, it must be 
brought down to ten per cent. If necessary, 
the percentage might have been stepped up 
later in the coming years. So, this is what 
1 would suggest for the consideration and 
acceptance of the hon Finance Minister,

Regarding the second amendment, what 
1 wish to say is that in this country we are 
not producing good cameras* We arc pro
ducing some box cameras but by this excise 
duty t>ie indigenous production will be very 
much retarded We should actually give 
them incentive, arid not come upon them 
with heavy excise duty, 1 hope he will

With regard to amendment No. 112,
this relates to pressure cookers and so much

•has already been said. I hope he will con
sider it. I am happy you have reduced
excise duty oh 16 MM ; but on 35 MM
cinematographic projectors, which caters to
visages and small towns, there is this large
excise duty. Therefore I suggest that this
may be reduced. Next year, if you like, it
may be increased.

SHRI G. VISWANATHAN : Next year 
he will not tax.

SHRI DASARATHA DEB (Tripura 
East) : 1 am supporting Mr. Bhattacharyya’i? 
amendment. This relates to tax on ready 
made garments, etc. This really hits the 
common people ; this will hit the lower 
middle class people who purchase the ready 
made garments. At this even the late stage 
of discussion, I would request the hon. 
Finance Minister to withdraw these tax pro
posals. The same thing applies to the case 
of taxation on thermos flasks. We should 
encourage the use of thermos flasks: If the 
hon. Minister is going to tax this item even 
at this initial stage when it is coming into 
use, he cannot encourage the use very much. 
Ih is tax will not serve the society very well. 
Therefore, I would request the Finance 
Minister to withdraw the tax on this item, 
because we should encourage the use of 
thermos flasks by the common people on a 
large scale. *

In regard to motor spirit, although 
Government have increased the duty by a 
small percentage, actually the bus fare or 
jeep fare has increased by about 50 per cent. 
To give you just one instance from Agar tala 
to Sunamara, which is a distance of about 
40 miles, whereas the taxis were charging 
per head just Rs. 4, now they are charging 
about Rs. 5.50 pet head. One taxi carries 
at least 10 to 12 people. So, >pu can 
imagine by how much they have increased 
the fare. That is why even at this late 
stage, 1 would request the Finance Minister 
to reduce the taxation on motor spirit.

s a w  R tf ( f tn w r)  : 

in jto r, t  arc* u f a f c r  % s * * *  Jf 

f t a r a r  *ijj»rT f a  fane w a f t  2 0



231 f i m m c * & o . 2 )  $ M X W t m , m JJJ

SKrTT
tfrtnftxprar** »$& o ttS  «rf |  
jjf *mr * r  ■ w»nf »rf |  f¥  ircn: f * t
ipn s w r f t  « m f^ r 1 1  %*?r h - h i t* ,

*itor ^  *#*rm >r% f , ?nft fm-fte*
*#T5 m r f t  5 * s  »Pbrft *r srrftra 
f a r r « m r t . i  t o t f i r t  m *  «rm 
% i«S*ii«r tftar spr »rf t  i *  ?r *r<ftT

^ *0 nftsr ?ft«r *ft 
^  f  t ^ f ra f  if p m  f w *  »?5n an 

T fr |  i a r e r w r  ^  | f o  

?srt m  w i t  |  *rk 'ffqsr «nt 
fnr=r $feft 11 2 0  c n its  

v t  Sr x m  gq  s w t  f ^ r  < r  wga 

asrar $1 fa?rrw % tfix <tt finpft % ifgl
t t  fire 10 ^te?> q w rr*  | ,
t$ r% * srenffftq >rc, fa ir  strRTcPc 
*r>fh: $, 10 q t t s

(prenp# ? fff  11 wrsftvsr i t  sw wsr 
*?H *fr f jp f t  ftff 1 1  fr ff  f x  n t

m  ftwr TT 3 TORT $ I fortfsPT
*ft s # *t w rar | 1

w r r  ^  w gi | ,  « tn  % aft 
*$& w»rrf |  aw% P its#  <ncfst wm 

w  irl^T fa grn t i ?r? ? t t r  «t??r 

W t t r a  wt% ?r»flr wk P pp t 

% $*>r v m t f t  i 5*rtr ^ f w s ^ t  t t  *ft 

jfa rr wrrer ^»rr * rh  f r w  *ft w tm  

f s w  k t  ijN t t

C T t o  f  « r?rr j  f a  f t f ro rT  
wnpr nr a r c  « m  Sir sftr *ar «> 
mtt *-<*r i s m  ^ *f$r t o t
' u p  ?  a t  $  < rw  w grlw  ¥ ¥ * n  ft> 

f ? i  e r r  t o  v ?  *r*ftftr ^a%  cr*r 

?ft*ff w  s rw c t ?terr | *t?  w m  «tn lf
% 5 # « rra  4 t  ^frsr 1 1

SHRI YESHWANTRAO CHAVAN:
I have heard ail the aj^j^ifaeots about the

excise duties on a Urge number of item*. 
As I had painted out yesterday, pur taxation 
system is such that normal)y we have to 
depend upon indirect taxes, and it dots 
create an atmosphere of a little unpleasant* 
ness. I quite concedc that position. But 
as I have said, %e had to cover most of the 
uncovered deficit by raising new resources, 
and. therefore, I had to go in for taxation 
oti a large number of items. Even then, I 
did consider many items which ultimately 
are meant for consumption by the common 
man. Therefore. I withdrew the excise 
duty on maida. coarse cloth etc. 1 think 
the hon. Member was unnecessarily making 
a grievance in regard to handloom. Hand- 
loom is not to subject to any undue pres
sure. About those small units which were 
producing readymade clothes...

SHRI DINEN BHATTACHARYYA : 
The cloth is exempt, but the tax on ready
made garment made of handloom cloth 
stands,

SHRI YESHWANTRAO CHAVAN : 
There are many brands and there are big 
concerns which can afford to pay. Again, 
reducing the levies now will not serve any 
purpose, because the prices have already 
risen. We wifi lose both ways. What 
reasonable exemptions we wanted to make 
reaJiy have been made. In case of fans, 
for example, I have taken care to see that 
there is no increase in taxes on small siz# 
fans. It is the bigger type of fans which 
are used for offices etc. which are subject 
to heavier excise duties. The smalt fans 
are not included.

AN HON MEMBER : Are all table 
fans exempted ?

SHRI YESHWANTRAO CHAVAN : If 
you see* certain sizes are mentioned. Some 
people can have a  very big fan, a fashion
able size. When you think of the common 
man, you cannot think of very fashionable 
fans.

Now, Sir, soap which is used by the 
common man has not gone up in price. 
Thete are certain categories of soap which 
are consumed by the common man 
Life Btioy for example, I made an 
announcement in this hon. House itself t hat 
the manufacturers *re not allowing this
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excise duty to be reflected in the price of 
the soap.

As regards petrol, Sir* 1 cannot oblige 
anybody. That was one of the major 
sources of income.

I can understand the pressure about the# 
pressure cookers. Well, I would only say 
that I do not want to accept this amend* 
mcnt, but I will certainly give some consi
deration to see whether one can do some
thing about it a little later. (Interruption)

I will give my consideration to ii not 
by way of accepting the amendment, as it 
is not neeessasy. You depend upon my 
assurance U\ this matter, t  do not want 
to make any announcement, but I will 
certainly consider the suggestion.

AN HON. MEMBER : What about
glucose ?

SHRI YESHWANTRAO CHAVAN :
1 cannot say anything about glucose.

A mention was made about the belting 
industry of West Bengal. Their representa
tion is before us, we are considering that 
matter. That is all I can say, but I cannot 
accept any amendment.

MR. DEPUTY-SPE AKER : I will now 
put all the amendments to Clause 40 to the 
vote of the House.

All the amendments* were put and negatived.

MR. DEPUTY-SPEAKER : The ques-
(ion is :

‘That Clause 40 stand part of the
mir.

The motion was adopted.

C lam  40 was added to the Bill.

Claase 4i—{Amendment o f Act 58 oj J957)

SHRI VIRENDRA AGARWAL : I
beg to move** :

Page 3 lines 13 to 27. (22)

234

DR, RANEN SEN : I beg to mov*^
Page 39-~-0/tf& linc» 20 to 25. (157)

The hon. Minfrter said he has exempted 
the lower categories of cloth Still he has
imposed a  6 P per square metre duty on 
medium B. Then there is a levy of 25P 
per square metre on cotton fabrics not
otherwise specified. Coarse cloth is used 
by very poor people. But medium 
cloth is also used by the lower middle class 
and middle class. They are forced to use 
only middle cloth (Interruptions). There
fore such an imposition will affect these
poor people and should be withdrawn.

SHRI YESHWANTRAO CHAVAN :
Those who can afford it should at least 
pay it.

DR. RANEN SEN : Medium cloth
is used by poor people who cannot afford 
this imposition. It will immediately boost 
up the price.

SHRI VIRENDRA AGARWAL : While 
framing tax measures, I would say that all 
the essential items consumed by the poor 
class upto a particular income group should 
be left untaxed. It may be Rs. ISO par 
month or Rs, 200 per month. There must 
be a clear-cut classification in Government's 
thinking about it.

This particular item we are discussing, 
cotton fabrics, is consumed by a particular 
poor section of the community. On the 
one hand, Government is committed to 
garihi hatao ; on the other, such levies of 
excise are being put on commodities which 
help in accentuating garibi in the country. 
I do not know how the Finance Minister is 
going to reconcile these two contradictory 
stands. Therefore, I feel the Finance 
Minister should do something about it.

SHRI H, M. PATEL : I would add to
the arguments already adduced. Medium 
and coarse cloth are really used by ordinary 
people, the middle class people. Evi rybody 
talks in terms only of the poor. I say to
day the poorest class is the middle class 
because a member of tbat class has to main* 
tain a reasonable standard and has to pay 
a heavy price for it. These medium and 
coarse cloth are really utility cloth which

SHRI U. M» PATEL i I beg to move**: 

Page 39 -Omit lines 20 to 27. (43)

*The Amendments which were negatived .
J f *  I ? * to 42. no to 112, 141, 182, 183, 185 to 190, 192, 193, 195, 197 and

°** Moved with the recommendation of the President.
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Government itself wants to entourage. It 
seems to me these are categories on which 
no duty should be levied.

SHRI YESHWANTRAO CHAVAN: 
It is obvious I cannot accept the amend* 
ments. As far as coarsc cloth is concerned, 
1 have already made the concession. The 
additional excise on coarse doth has already 
been withdrawn with the result that trie 
rate of duty on coarse fabrics is now restor
ed to the pre-budget level. In the case o f 
medium fabrics, the increase in duty is 4.8P 
per square metre to 6 P per square metre, 
an increase of only 12 P per square metre. 
Fine and superfine cloth is by and large 
used by the relatively well to do This is 
a marginal increase and I do not think they 
cannot afford to pay it.

MR* DEPUTY-SPEAKER: I shall
now put the three amendments to vote.

Amendments Nos. 22, 43 and 157 were 
pm and negatived.

MR. DEPUTY-SPEAKER : The ques
tion is :

“That clause 41 stand part of the
but.

The motion was adopted, 

dam e 41 was added to the BUI.

14.C0 hrs

Classes 42 to 44

SHRI G. VISWANATHAN : I speak
o.i the tax on foreign travel. Wc know 
tourism is the biggest industry of the world 
today. They say they turn ouf more than 
Rs. 20*000 crores. One part in the total 
turnover is very, very low and already India 
is making headway in spite of these defects. 
The number of tourists that we are getting 
now is very poor not only compared to 
other industrially-developed countries but 
even compared to under-developed countries 
like Thailand who are getting double the 
number of tourists than we get. We get 
not more than three to four lakhs of 
tourists every year. Hence, it becomes 
necessary that we should give an incentive 
to tourists to Visit our country more and 
more so that we can earn more foreign 
exchange,

This tax on foreign travel is a hindrance 
in the way o f getting more tourists* a 
greater number of tourists to our country. 
No doubt, the Finance Minister has reduced

* the levy to 20 per cent tax-five per cent
on first-class and 10 per cent on economy
cla^s. But even then Air India which is
one of the best public sector undertakings
in our country—

SHRI YESHWANTRAO CHAVAN : 
Which is your amendment ?

MR. DEPUTY-SPEAKER : He Just 
wants to speak on clauses 42 to 44. There 
are no amendments.

SHRI G. VISWANATHAN : On clause 
45, you have an amendment. As I was say* 
ing, Air India has to compete with most of 
the international airlines which are well- 
established, well-advanced and well-financed. 
We have to help Air India to compete with 
the world airl’nes so that wc can earn more 
foreign exchange and Air India may survive 
in the cut-throat competition with the other 
foreign airlines. So, 1 think the Finance 
Minister has to consider this. He is not 
going to get more He says he is going to 
get only Rs. 4 crores through this tax on 
foreign travel.

SHRI YESHWANTRAO CHAVAN ; 
A small amount.

SHRI G. VISWANATHAN : Four 
crores of rupees may be a small amount as 
far as he is concerrcd, but perhaps for 
individuals it is a big sum. I think he wilt 
get more by way of foreign exchange if the 
number of tourists increases, and we will 
be getting double the amount which we now 
get by way of foreign travel tourists I 
think he will consider this and withdraw the 
tax on foreign tiavel

SHRI VIRENDRA AGARWAL : Sir, 
to me it seems to be a tax on international 
understanding. While we want inter
national understanding to be promoted, we 
want a larger number of foreign people to 
come to pur country, while we want our 
people also to go abroad, and while on the 
other hand, we have recently invested round
about Rs. 100 crores on the air industry* 
I really do not know whether the Finance 
Minister would be able to earn anything
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out of this particular tax rather than losing
* grefctdeal from this levy.

1 understand ther-i was a  study recently 
conducted by Air India and they have said 
that if this tax is not removed then Air * 
India would lose roundabout Rs. 4 crores 
to Rs. 5 crores in a year. 1 really do not 
know on what basis this tax has been 
levied, if  we are really sincere to our 
objectives, the objective of national inte
gration and international understanding, 
then we have to think in and see that air 
travel in no way is made expensive and we 
should see that we are able to attract a 
large number of, foreign tourists to this 
country, and in this way we would be able 
to earn foreign exchange.

Foreign exchange is very vital for a 
developing economv, and if we hinder that 
process of earning foreign exchange by any 
way, we will not be helping the country's 
economic growth.

SHRI C. K. CHADRAPPAN : We are 
witnessing a very peculiar phenomenon 
when the Finance Minister taxes foreign 
travel. I hope the Finance Minister will 
listen to what I say. Mr. J. R. D. Tata, 
the Chairman of Air India International, 
was saying - rather questioning—in a state
ment the rightness of this taxation people 
and he has also spent enormous amounts 
in advertisement against the tax proposed 
by the Government. I do not know how 
you will be able to justify this spending of 
public money in advertising by a public 
sector undertaking against the proposal 
made by the Finance Minister. I would 
like to know it. You are taxing to amass 
some money, and your Chairman of the 
same Corporation is spending money on 
advertisements in the newspapers against 
your proposal. What do you say aoout 
that ? i would like to know about it.

SHRI YESHWANTRAO CHAVAN : 
The foreign travel tax has been discussed 
so much in this House. It is a new tax ; 
it is a novel tax. But X do not think there 
is anything basically wrong about that tax* 
Whether it i* going to result in a loss to 
Air India, etc, is certainly a matter of 
detail ; due has yet to go into it. The Air 
India is a  public corporation and is doing 
well. My intention in introducing this tax 
was not to do any harm to Air India ; we 
should like ow  public sector undertakings to 
do w*|i, fo r  ibis purposo wp can to ft m p

to protect the interest of Air India In other 
ways, we shall certainly take care of that 
Naturally the Introduction of the Jumbos 
has come to a  stage when international 
aviation is in a period of decline. Possibly 
that aspect also will have to be taken into 
account. That is why I agreed to a cer
tain reduction in the rate of travel tax. 
i think that should meet their argu
ments.

SHRI G. VISWANATHAN : You are 
investing Rs. 100 crores in Jumbo jets.

SHRI YESHWANTRAO CHAVAN : 
The investment is there. That does not 
necessarily mean it is going to be merely a 
tax on people travelling in the Jumbo jet! 
only.

Some persons have got a wrong idea 
that it is going to affect tourism. This tax 
is not on those peop e who visit India and 
make payment in foreign exchange. It is a 
tax on those people who can afford to go to 
the foreign countries for business and other 
things. I do not know why they cannot 
afford to pay to the Government their con
tribution. Even then, taking into considera
tion the rather unknown impact of the tax, 
the new type of tax, I have made certain 
changes. I do not think there is any justifi
cation for the fears the hon. Members 
have.

SHRI C. it. CHANDRAPPAN : He 
did not say anything about JRD Tata’s 
advertisements,

SHRI YESHWANTRAO CHAVAN : 
I have enough sense of humour to enjoy all 
such criticisms. Whether money spent on 
such advertisements is wisely spent or not, 
somstimes you can put that question to the 
concerned Ministry.

SHRI H. M. PATEL : You say that it 
is a new tax. Would it not be better to 
proceed slowly, and reduce it still further, 
say, to 10 and 5, instead of IS and 10.

SHRI YESHWANTRAO CHAVAN : 
There was a flat rate of 20 per cent, both 
first class and economic class. I have redu
ced the rates, and made it 15 and 10. Aftar 
the experience of tax, on* can always 
consider it,



23P Pim nei\N o. 2) JULY *0. 1971 m, mi
MR. PEPUTY-SPEAKAR : The quo-

tion is :
“That clause 42 to 44 stand part of the 

Bill,**
The motion was adopted.

Clattm 42 to 44 were added to the Bill
f

Clause 45 (Foreign Travel Tax)

MR. DEPUTY-SPEAKER : We take
up clause 45.

SHRI N. K, SANGHf : I move* my 
amendment No. 113. 
tPage 41, line 15,—

for “ twenty” substitute “Ten*' (113)

SHRI YESHWANTRAO CHAVAN : 
I have got two amend meats 217 and 218, 
In my amendment No. 217, as it has been 
circulated, the first line should read : “ In 
accordance with rules made , . The arti
cle ‘the’ is unnecessary and I am moving that 
amendment with the omission of the word 
‘the’ in the first line of that amendment. 
I move* ;

Page 41, ~
for lines 21 to 24, snbstitute—
**(2) In accordance with rules made 

under this Chapter, the foreign 
travel tax shall be collected by the 
carrier undertaking the carriage of 
the passengers, or, where the tickets 
or other relevant documents for
such carriage are not issued by 
Such carrier, by the carrier to
whom such tickets or other docu
ments relate* as an addition to the 
fares payable by such passengers
and shall be p*»d lb the Central
Government.” (217)

Page 41, line 15,—
for "twenty per cent.”

substitute—*
‘‘fifteen per cent.” (218)

Clause 45 (1) Of the Pittance Bin Mfefcs 
to levy a uniform rate of tax of 20
per cent.

MR. DEPUTY-SPEAKER : At# yon 
moving both (he amendments ?

SHRI YESHWANTRAO CHAVAN : 
Yes, 217 and 218. 218 makes it clear that 
instead of 20, it should be 15 per cen t; I 
am not keeping the potoer. That is obvious. 
1 am explaining the'first amendment.

I had announced a revision of the rate 
of tax so as to make beginning with 15 
per cent rate of tax for the standard first 
class, only ten per cent for economy or 
tourist class. The mechanics of giving effect 
to the reduced rates of tax necessitates an 
amendment of clause 45 “(1) of the Bill. 
Clause 46 (a) of the Bill empowers the 
Central Government to exempt wholly or 
partially from the tax any class or classes 
of passengers or any category or categories 
of passengers under any such clause but 
does not contemplate each or all passengers 
being exempted from the tax as that would 
reduce the provision contained in clause 
45 (1) to nullity. Accordingly, Clause 45 (I) 
of the Bill has to be amended (o provide 
lor the rate of 15 per cent instead of the 
existing rate of 20 per cent, And with this 
amendment, the low rate of 10 per cent for 
the economy or tourist class will be given 
effect to by Notification under Clause 46 (a) 
of the Bill, The proposed amendment seeks 
to achieve this.

SHRI N. ft. SANGHl : The reason 
for giving this amendment has been vindica
ted by the fact that the Finance Minister 
himself has reduced the travel tax from 
20 to 10 per cent for the economy class and 
to 15 per cent for the first class.

As you know, the Government of 
India's undertaking Air India baa been finan
ced up to Rs. 100 crores, and it is also 
well know that today the airlines all over 
the world are in the red, they are losing 
heavily Therefore* today it is all the more 
necessary to aee that tourists take to Air 
India.

I would like to draw the bon. Minister's 
attention to the beautiful advertisement put 
up at the Kemp's Corner in Bombay read’ 
ingf “You have provided Its. 100 croies, 
but ycrtt have taken away my hind legs ’. 
On the one side we provide large outlays to 
Air India and on the other side, we tax 
travel by air*

♦Moved with the recommendation tpr.



m t ■ Finance (Mo. ®  SRAVANA 8,
All all-world ticket for the economy 

d a u  comesto Rs, 10,OU) and for first class 
to lls. 15,000. Fiftefcn per cent tax on a 
flrtt class ticlket cfcmes to Rs. 2,250, and ten 
par cent on the economy class comes to

m  (s a w  m  m i  m
Clause 45, as amended, m s added to the Bftt. 

Cla«cs4<> to5l

. ' . M R ,D E3totY ^EA lcfiR  i The t a c 
tion is :

‘•That Clauses 46 to 51 stand part to the

The motkm was adopted.

Rt. 1,000. So, people would be tempted 
not id travel by first class and to go by 
economy class because the difference is 
Rs. 1,250 or Rs. 1,500, and in the process 
Air India will be losift# revenue. 1 appeal 
to the hon. Minister to make it ten per 
cent for both economy class and first class. 
That would certainly generate better reve
nues. I hope he will be good enough to 
accept our suggestion.

SHRI YESHWANTRAO CHAVAN :
I have already replied.

SHRI N. K. SANGHI : Since he is not 
in mood to accept my amendment, 1 with
draw it.

MR. DEPUTY-SPEAKER : Has he the 
fcave of the House to withdraw his Amend
ment No. I13 ?

HON. MEMBERS : Yes.

Amendment No, i 13 was, by leave, 
withdrawn.

MR. DEPUTY-SPEAKER : The ques- 
tiott is :

‘Page 41, for  lines 21 to 24, substitute—
**(2) In accordance with rules made under 

this Chapter, the foreign travel tax 
shall be collected by the carrier 
undertaking the carriage the 
passengers, or, where the tickets or 
other relevant documents for such 
carriage are not issued by such 
carrier, by the carrier to whom 
such tickets or other documents 
relate, as an adddition to the fares 
payable by such passengers and 
shall be paid to the Central Go
vernment.’*.’ (217)

MPfc(pe 41, line 15, for “ twenty per cent/’ 
substitute “ fifteen per cent/' (218)

The motion was adopted.
MR. DEPUTY-SPEAKER : The ques

tion i s ;
“That Clause 45, as amended, stand 

part of the Bilk”

Clauses 46 to 57 were added to the Biff*

Clause 52—(Amendment o f Act 6 o f 1898)

SHRI C. K. CHANDRAPPAN : I beg 
to move* :

Pa?e 43, line 33, for 4 One rupee” substi
tute "Seventy-five paise” (202)

Page 43, line 35, for “ One rupee” substi
tute— “ Sixty paise” (203)
These are small amendments, and I have 

to make a very small request to the hon. 
Minister. The postal habit in our country 
is greatly expanding, and more and more 
people are using the postal system.

The present taxation proposal is, for 
parcels, one rupee for the first 400 gms and 
another one rupee for any subsequent 
fraction of 400 gms. My humble request 
is that this should be reduced to 75 paise 
at the first stage and 60 paise at the second 
stage. I am making this request because 
it is no more considered to be a luxurious 
habit to use the postal system to send 
parcels. I think this tax will affect the news
paper Industry and also publications. By 
agreeing to this reduction.! do not think 
Government stands to lose very much. I 
hope the Minister will consider it and 
accept it.

SHRI YESHWANTRAO CHAVAN ; I 
understand the hon. Member’s appeal, but 
I am not going to accept it. I shill explain 
the reasons.

(ft ’ftw
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the President,
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The revision has been proposed in 

pursuance of the recommendations of the 
P and T Tariff Enquiry Committee, 1968, 
which worked under the chairmanship of 
Shri Mahavir Tyagi. This committee ha*i 
recommended financial self-sufficiency within* 
the postal branch. Further, while disea sing 
the individual postal services, the commit ec 
has envisaged a surplus upto 20 per cent 
of the cost in the case of parcel service, in 
view of the fact that this service is largely 
utilised for the needs of trade and com
merce. As against these rcoomn;endauons, 
the postal branch is booked for a loss of 
about Rs. 10.82 crorcs djring the current 
year in spite of the pro.*o>eJ tariff revisions.
Si nilarly the surplus on the parcel service 
is below the limit suggested by the TEC and 

f hence the proposed revision.
The amendments proposed by the 

hon. member would mean a rate of 
75 paise for the first 400 grams and 60 
paise for each subsequent 400 grams os 
part thereof. Evidently this implies a 
substantial reduction in the existing tariffs 
for the parcel servicc. The proposal, if 
accepted, would result in a subsidy of more 
than 16 per cent (with an annual loss of 
about Rs. 1.22 crores) instead of a surplus 
recommended by the TEC. Further more 
it will increase the losses in the postal 
branch by about Rs. 2.36 crores annually 
besides our not getting the anticipated 
additional revenue of about Rs. 95 lakhs 
from the proposed increase.

In view of these financial implications,
1 hope the hon. member would understand 
my point and withdraw the amendments.

SHRI C. K. CHANDRAPPAN: Will 
the newspapers and publications be given 
some concession ?

SHRI YESHWANTRAO CHAVAN :
No.

"*(1) where the total income does not 
exceed Rs. 6,000.

(2) where the total income exceeds 
Rs. 6*000 but does not exceed 
Rs. 10,000.

(3) where the total income exceeds 
Rs. 10,000 hut does not exceed 
Rs. 15,000.

(4) where the total income exceeds 
Rs. 15,000 but does not exceed 
Rs. 20,000.

* Mov*d with the recommeodstipQ of tl
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MR. DEPUTY SPEAKER V I will now 
put Mr. Chandrappan'i amendments Nos, 
202 and 203 to the House.

Amendments Nos. 202 and 203 were 
put and negatived*

MR. DEPUTY SPEAKER : The ques
tion is :

“That clause 52 stand part of the Bill.”  
The motion was adopted.

Clause 32 was added to the Bill. 

Clauses 53 to 55 were ddded to the Bill. 

The First Schedule

MR. DEPUTY-SPEAKER : There are
a number of amendments. Mr. Viswa- 
nathan*s amendments Nos. 145 and 146 arc 
the same as amendments 23 and 24.

SHRI VIRENDRA AGARWAL, : I beg 
to move* :

Page 45, line 14. for “ Rs. 5,000" substitute 
“ Rs. 7,500" (23)

Page 45, line 16, for “ Rs 5,000" substitute 
"Rs. 7,500” (24)

SHRI N. K. SANGHI : I beg to 
move* :

Page 53, line 3 3 ,-  
for Rs. ‘*5,000” substitute “Rs 6,000”.

m

DR. RANEN SEN : 1 beg to move* : 

Page 45,— 

for lines 13 to 25, substitute—

Nil!
5 per cent of the amount by which 
the total income exceeds Rs. 6.000 ;

Rs. 500 plus 15 per cent, of the 
amount by which the total income 
exceeds Rs. 10,000;
Rs. 1,350 20 pear cent, of the
aknoant by  which tins total income 
exceeds Rs. 15,000;** (1SS)

........... I .......... .'I— W l . l l  r  I , ■ 
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47, line 4,—
'” 15 per cent.** substitute 4,10 per 

cent ” (159)

Page 47, tine 6 , -
/<?/* “25 per cent.” substitute “20 per 

Gent.’ (i#))
Page 47, line 10,-

/or “ Rs. 4,000” substitute “ Rs. 3,000”. 
(161)

Page 47, line 26,—
for “6 per cent.” substitute *’10 per 

cent.” (162)

Page 47, line 29'—
for “ Ra. 2,100 p/«5 12 per cent.” 

substitute MRs. 3,100 p/«s 15 per cent.” 
(163)

Page 47, line 32,—
for "Rs. 8,100 />/«* 20 per cent.” 

substitute “ Rs. 10,600 plus 25 per 
cent." (164)

SHRI SHIVNATH SINGH : I beg to 
move* :

Page 45, line 14,~
for *‘Rs. 5,000" substitute MRs. 6,000” . 

(170)
Page 47, lines 4 and (5),—

for *'I5 per cent, of the total income;” 
substitute "Nil;” (171)

Page 47, line 2 3 ,-
fo r  **4 per ocnt.”  substitute ” 10 per 

cen t” (172)

SHRI VIRENDRA AGARWAL ; It 
is more than four or five years after the 
Boothalingam Committee had recommended 
that the tax exemption limit on personal 
incomes should be raised to Rs. 7,500. 
During this period* if you see the price 
index figure, even during last year it has 
shot up by 7.4 per cent and if we consider 
this year’s budgetary proposals the price 
index; is again likely to shoot up by 15 to 
20 per cent. In that case, the lower middle 
class will be put to further hardship, it 
has been repeatedly stated that these 
budgetary proposals may not succeed in 
eradicating poverty but it would certainly 
eradicate the poor, because i f  the tax 
exemption limit is not raised to Rs. 7,500 
the middle and lower middle class will

for the domestic housewife to make both 
ends meet. Therefore,! would plead with 
the Finance Minister that if he really claims 
to champion the cause of the poor and

* lower middle class then he should agree to
this proposal. Otherwise, it would amount
to sucking the blood of the poor. At a
time when the excise duties, customs duties
anfi other duties on essential articles are
being raised and when the price index is
shooting up, if you want the lower middle
class to survive it is very vital that the tax
exemption limit should be raised. With
these words, I request the Finance Minister
to accept my amendment Nos. 23 and 24.

DR. RANEN SEN : I am repeating 
the principles which 1 have enunciate^ 
earlier, namely, the people who are able to 
pay should be made to pay more and the 
people who are poor should be taxed less. 
I never say : “do not tax them” , but tax 
them less. There should be a graduated 
scale where the rich is taxed more and poor 
less. So, 1 have made some suggestions in 
my amendments.

1 want the minimum tax exemption 
limit should be laised to Rs. 6,000. A 
person with an income of Rs. 500 a month 
is already finding it very difficult to run his 
household with that amount. At a  time 
when even a factory labourer is drawing 
Rs. 500 a month, because the value of the 
rupee is only 20 per cent or less than what 
it was earlier, this concession is very much 
necessary.

For the next slab now the rate is Rs. 10 
per cent. I have suggested that it should 
be only 5 per cent. Nowadays even those 
who earn Rs. 1,000 a month are not very 
affluent. So, if we reduce the tax for them 
from 10 per cent to 5 per cent it will give 
them some badly needed relief. In this way, 
I have suggested reduction in the rate of 
taxation until we reach the slab of Rs.
2o,000. Beyond Rs. 20,000 1 have not 
made any suggestion for reduction in the 
rate proposed in the Bill. So, in the case 
of people drawing between Rs. 10,000/- to 
Rs. 20,000/- there should be some little tax 
relaxation and people drawing upto Rs. 
6,000/— annually should be exempted.

Then, Sir, in the case of cooperative 
societies I am really surprised to find that 
a heavy tax has been imposed on these 
smaller cooperatives. It is stated where the
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Moved with the recommendation of the President,



{Dr. Raoen Sen] 
total Income does not excced Rs. 10,000/— 
tiw e even it will be 15% of the total ia- 
come. Now; we went to give fillip to the 
cooperatives in ait thesectors of our life. 
The cooperatives ore suffering. Really ! 
am surprised if I am not mistaken end has 
understood it correctly. Therefore, I have 
suggested certain relaxation which is ap t 
veiry big. In the case of registered firms 
we find the opposite thing. For the poor 
middle-class you go on increasing ; for 
cooperatives you go on taxing but when it 
comes to registered firms where the total 
income does not exceed Rs. 10,000/— it is 
nil. I have no quarrel in the case of those 
firms with an income of Rs. 10.000/— and 

does not exceed Rs. 20,000/—but where 
the total income exceeds Rs. 25,000/-*but 
does not exceed Rs. 50,000—there why only 
6% . Therefore, 1 say make the 10 per cent. 
The higher the income they should be taxed 
more. Therefore, from 12% the next slab 
where it does not exceed 1 lak h ! have 
suggested 15%. Where the total income 
exceeds 1 lakh it may be 25%.

So, Sir, it ts totally taequitous to tax 
people who are earning Rs. 500/- p.m. and 
to tax small cooperatives and to allow the 
bigger registered firms go scot free. This is 
no socialism and no social justice. There
fore, I move these amendments with all the 
vehemence at my command.

SHRI G VISWANATHAN : Sir, 1 
have given two amendments to raise the 
tax exemption limit from Rs. 5,000 to 
Rs. 7,500.

MR. DEPUTY-SPEAKER : Your
amendments are not treated as moved 
because they are the same as amendments 
Kos. 23 and 24.

SHRI G. VISWANATHAN : This
case has already been well argued by some 
Members. When prices a r e ^ o in g u p  day 
by day from year to year, the tax exemption 
limit cannot be static ; it has to be elastic. 
No doubt, I  agree with the principle that 
the broadest shoulders should l ia r  the 
heaviest burden, but I do not think the 
Finance Minister will say that a person who 
earn* Rs. 500 or Rs. 600 a month has the 
broadest shoulders. He has to find out 
®ome either person who will bear the hea
viest burden,

This is nothing but taxing end harassing 
the middle class. The middle class is 
supposed to be the backbone o f a stable 

1 democracy. I f  the tax coemption limit is 
increased to Rs. 7,500, as su$p?te4 me, 
lakhs of tax assessees will be spared from 
harassment.

The Finance Ministry is also benefited 
by this, in so far as it can get rid of lakhs 
of cases of assessees where the collection is 
almost nil or very less. It can cut down 
the expenditure of the Finance Ministry 
also to a large extent. The suggestion 
which I make benefits me as well as the 
Ministry* So, I think, he can accept these 
amendments.

SHRI DINEN BHATTACHARYYA :
I fully support the amendments moved by 
Dr. Ranen Sen, specially regarding the 
exemption limit. It must be raised at least 
to Rs. 6,000.

Along with this I want to plead in 
respect of collection of income tax from 
workers. In factories ! have seen that 
mostly all the assessment money is collected 
fjroni those who have to pay at a time at 
the end of the year, that is, before 31st 
March of the year The workers’ earnings 
are not uniform throughout the year. Some
times, because of the incentive, they get 
more in a particular month and less in 
another month. So, if this collection, is 
made at one time* they fac: much difficulty. 
I will request the hon. Minister to see 
whether this could be spread over the next 
year. They are ready to pay but it should 
be realised in twelve months so that they 
may not have any difficulty of paying the 
tax at a  time.

$HRI N. SANGHI: Sfr, I  haw 
moved amendment No. 68 to this. Before I 
say something on t$ s  matter, I would iike 
to read paragraph 50 of tfce hon. Finance 
Minister’s speech in which l>e has *aid

**A& a  result of the change in  the 
standard deductions allowable foroonvey* 
ance and long-term savings* an employe« 
with an annual iacome of Rs. 6*000 will 
be exempt from income«taxatioa pro
vide* he saves at leasi Rs. 4O0 in the 
approvedfotm.”
When wc heard him in this House, it



Rs. 6,000 would be exempt from payment 
of income-tax. But on the third or fourth 
tfeadmg of that speech I came to realise that 
the exemption was available upto Its 6,000 
provided one was going to worlc to earn • 
Rs. 600 a month and get f*om speeded 
savings a  sum of Rs. 400. One had to 
ftilfil certain conditions to have this exemp
t s n*

It is one o f the fundamental recom
mendations of all the committees that have 
been appointed on taxation, namely, the 
Bhoothalingam Committee, the Direct Taxes 
Inquiry Committee and all that, that the 
lower slab should be raised. Today you 
have 28 lakh assessees ip the country. The 
Central Board of Revenue is suffering from 
lack of officers and is not able to cope with 
these cases. So, they have provided for 
summary assessment. Looking to the 
rising prices and what has already been said 
by some of the Members, in case the taxable 
limit is raised to Rs. 6,000t it will be going 
a step further. Prices are increasing and 
the value of the rupee is falling. On all 
these considerations if a basic exemption of 
Rs. 6000 is given, it will really help in
proceeding further. We have been very 
lukewarm to other amendments that we 
have given, whether it was foreign travel 
tax or other things. But we expect the 
Finance Minister to accept something on the 
floor of the House. Otherwise, it is really 
an exercise in futility that we have been
having. Somewhere, we expect some con
cession from the Finance Minister.

«ft S w w  f a i t : 
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SHRI O. VISWANATHAN; I tbfak 1« 
will agree to tftls compro«ai«e.
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■SHRI YESHWANTRAO CHAVAN :
I know this is the argument that has been 
advanced many times and this time also it 
is advanced.

1 had also gone into this aspect because* 
there was a consistent demand. 1 have 
sympathy for this demand but only last 
year the limit was raised from Rs. 4000 to 
Rs. 5,000. Even this year we have made 
certain concessions so that for a man who 
can save about Rs. 400 per year ultimately 
the exemption limit is Rs. 6000. These 
Incentives are given for the purpose of 
saving. With the exemption, the limit 
comes to Rs. 6000 even now. Now whether 
it should be extended further, some mem
bers may go on making more and more 
demands.

There are two aspects. The other point 
i* that we can save the energy of the 
official machinery to concentrate more on 
the bigger accounts. For that purpose* we 
have introduced reforms so that from 
amongst assessments upto Rs. 25,000 selec
tive assessments can be taken so that, the 
tax collector’s rime and energy is saved. 
Instead of poi.ig into each and every case, 
they can certainly take seme sample cases 
and scrutinise those assessments. This way 
by savin?, their time, they can give more 
time to the scrutiny and examination of the 
bigger accounis So, these administrative 
improvements have been brought about.

About co-operative societies, the sche
dules have to be read along with the Act 
itself. Really speaking, in case of co
operatives. the first Rs. 20,000 of their 
business income is already exempted. If the 
hon Member sees Sec. 80, there i* a general 
exemption in case of certain types of co
operatives. I would say if the hon. Member 
has seen clause 22, for example, of the Bill, 
there we have made all the labour co
operatives and fisheries co-operatives comple
tely exempt from income tax. Especially, 
this time 1 have taken care to see that the 
co-operatives of the type of people—suppose 
some co-operatives are doing banking 
business or marketing business and earning 
a profit out of it 1 don't know why we 
should give them exemption—but certainly 
co-operatives of poor men organised to help 
themselves like labour co-operatives and 

eo-ofMrativts, I t*v<? mto th*m

completely exempt from income-tax. There; 
fore. I don’t think the question is properly 
understood. There is some misunderstand* 
ing in this matter. These are the two 
major points that were raised and 1 think I 
have tried to meet them.

SHRI SHIVNATH SINGH : The 
wording is :

"In the case of every co-operative 
society,—(I) where the total income 
does not exceed Rs. 10.000...”

The words ‘every co-operative society* 
denote each and very co-operative society.

SHRI YESHWANTRAO CHAVAN : 
This Rs. 10,000 is above the exemption of 
***. 20,000. That is why I said that you 
have to read the original Income Tax Act. 
There the provision is that incase of co
operative societies engaged- except those 
certain banking and other co-operative 
societies—if the profits do not exceed 
Rs. 20,000 they are exempt. So, the first 
Rs. 20,000 exemption is there. This Rs.
10,000, after the Rs. 20,000, really speaking, 
comes under this.

MR. DEPUTY-SPEAKER : Shall I put 
all the amendments together to the vote of 
the House?

SHRI ATAL BIHARI VAJPAYEE : 
Please put Amendment No. 23 to the vott 
of the House separately. We want 
division,

MR. DEPUTY-SPEAKER : All right
I will put Amendment No. 23 separately 
The question is :

•Page 45, line 14,—

for “Rs. 5,000” substitute “ Rs, 7,500” * 
(23)

Thf LokSabtuKttvkW;
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Bade, Sfcri R, V.

fc *&■*.■'■ ;
; Shri Harmendra Singh 

Bhattacharyya, Shri Dinea 
Bhattacharyya, Shri S. P. 
Chaadrappan, slixrl C. K.
Das, Sfiri R. P.
Deb, Shri Dasarfctha 
Dtitta/iSbri Biren 
Gowder, Shri J. M.
Haidar, Shri Madhuryya 
Joiirder, Shri Dinesh

Bilhtmath Singh, Shri 
Barman* Shri R. N.
Banja, Shri Bedabrata 
ftmtpal, Shri P. L.
Bhatia. Shri D D,
Chanda* Shrfmati Jyotsna 
Chavan, Shri Yeshwantrao 
Da.% Shri Dhamidhar 
Daschowdhuiy, Shri B. K,
Deo, Shri S. N. Singh 
Dixit. Shri G. C.
Durnada, Shri L. K,
Ganesh, Shri K. R.
GokhaJc, Shri H. R.
Gopal, Shri K. 
ishugttt* Shri A.' K. M. 
Kadannappatti, Shri Raraachandran 
Kadar, Shri 
Kailas, Dr.
Kakoti, Shri Robtn
Kamblc, Shri T. f t
Kapur, Shri Sat Pal 
Karas Singh, Dr.
Kedar Nath Singh, Shri 
Kotraahatti, Shri A. K.
Kufbojk Batata, Shri 
Lakshmikaathamma, Shrimati

Madhukar, Shri K. M. 
Narendra Sioh, Shri 
Parmar, Shri Bhaiiibhai 
Patet, Stiri H. M.
Saha, Shri Gada<Ihar 
Sen* Dr. Ranen 
♦Shukia, Shri B. R.
Solanki, Shri Somchand 
Vajpayee, Shri Atal Bihari 
•Vikal, Shri R. C.
Viswanathan, Shri O.

NOES

Laskar, Shri Nihar 
Lutfal Haque* Shri 
Mahata. Shri D, N.
Majhi, Shri G^jadhar 
May hi, Shri Kumar 
Mirdha, Shri Nathu Ram 
Mishra, Shri Bibhuti 
Mohammad Tahir, Shri 
Mohan S war up, Shri 
Mohsin, Shri 
Munsi, Shri P. R. Das 
Nahata, Shri Amrit 
Negi, Shri Pratap Singh 
Oraon, Shri Tuna 
Pabadia, Shri lagannath 
Painull, Shri Paripoomanand 
Pandey, Shri R, S«
Pandey, Shri Tarkeahwar 
Pmtap Singh, Shri 
Patfl, Shri B. V. Vikhe 
f^ til,S h rfS .B ,
P«tfc, Shri L. :
Ram Surat Pi*aad, Shri 
Ram awirttp^ Shri . 
Ravi, Shri Vayalar 
Reddy. Shri Ganga



MR, DEPUTY-SPEAKER : The ques
tion Is : \

“Page 60, omitUrm  23 to 25.’* (17#
XA<? motion was negatived.
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Sadhu Ram, Shri 
Saifti, Shri Mutki Raj 
Sanghi, Shri Nf. K.
Sarkar, Shri S. K.
Satish Chandra, Shri 
Sethi, Shri P, C.
Shanka^anand, Shri B;
Siiarma, Shri N, K.
Shaatri, Shri Shivpiyan 
Singh, Shri S. D.
Sohan Lai, Shri T.
Swamy, Shri Sidrameshwar%
Tiwary, Shri K. N.
Vekaria, Shri 
Verma, Shri Balgovind 
Yadva, Shri D P.
Zulflquar AJi Khan, Shri

MR. DEPUTY SPEAKER : The result* 
of the division is :

Ayes 24 ; Noes 71.

The motion was negatived.

MR. DEPUTY-SPEAKER : 1 shall now 
put all the other amendments to the vote 
of the Home.

Amendments No 24, 68* 158 to 164 trnd 
170 to 172 were put and negatived.

MR. DEPUTY-SPEAKER : The ques
tion is :

♦*That the First Schedule stand part 
Of the Bill.”

The motion was adopted.

The first Schedule was added to the Bitt.

Hie Second Schedule

SHRI SHIVNATH SINGH ; I beg to 
move** ;

Page 60, omit line* 23 to 25. (174)

MR DEPUTY-SPEAKER : The Ques
tion is :

“That the Second Schedule stand 
♦part of the Bill’*.

The motion was adopted.

The Second Schedule was added to the Bill.

Clause I , the Enacting Formula and the Title 
were atUed to the BUI.

SHRI YESHWANTRAO CHAVAN:
beg to move : "

“That the Bill, as amended, be 
passed.”

MR. DEPUTY-SPEAKER : Motion
moved :

“That the Bill, as amended, be 
passed.**
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•The following members also recorded their votes
Ayes : Shri Hiratal Doda.
Noes ; Sarvashri Popatlai Joahi, Ram Bhagat Pa*wan, Shrimati Mukul Banerjee. 

Sarvashri Aijun Sethi, Xagannath Mishra, N. S. Bisht, Dr. H. P, Sharma, R, C, Vikal and 
B. R. Shukla. •'

** Moved with the recommendation pf the Preside^,
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« q re i% % ^  ^  i
®nf 5b?tt f  ftr snrrsr *r*sft % * f t  t " t f 5*
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to to t  % i

according to Shri Vajpayee, i* *mean\ which 
does not mca.n kaminapan, ash e  says. He is 
misleacing the House deliberately and mis
chievously.

SHRI ATAL BIHAR! VAJPAYEE : 
What does it mean ?

SHRI R. S. PANDEY : I  have no 
objection, if it is true that word ‘mean* has 
been used, to Shri Vajpayee saying it 
here.

MR. DEPUTY-SPEAKER : Shri
Vajpayee can coutinue his speech the next 
day.

We shall now take up Private Members* 
business.

SHRI R. S. PANDEY : Any speech or 
any words uttered by any person outside the 
domain of the Parliament cannot be made 
a mention of on the floor of the House. 
The moment it is mentioned on the fbor of 
the House, it becomes national property. 
Now it is going to be published that a 
mention was made by Shri Vajpayee. What 
authority has he to say that she has sa»d 
that ? 1 say, *No* He says, *yes\ But she 
has not said it.

I want to have a precise ruling from 
you that any speech which was made out- 
side the domain of the Parliament cannot 
be entertained on the floor of the House.

MR. DEPUTY SPEAKER : I do not 
think that this is correct. Unless the expre
ssion is unparliamentary or undignified, if 
a thing can be mentioned outside why can 
it not be motioned inside the House as a 
part of the agrument 1

SHRI R. S. PANDEY : Whether a 
speech has been made or not is the question.
I challenge and say that these words have 
not been mentioned in the speech. 1 say 
that the word he has mentioned was not 
uttered.

MR. DEPUTY*SPEAKER : th a t is on 
record. That is ail. 1 cannot say that it is 
not in order. He says it is not to order. 
That is on record,

SHR1AMR1T NAHATA (Banner) : 
Shri Vajpayee himself said ‘If it is true1. 
The word used by the Prune Minister,

15.00 hrs.

COMMITTEE ON PRIVATE MEM
BERS' BILLS AND RESOLUTIONS

F i f t h  R e po r t

SH RIM ATI JYOTSNA CHANDA 
(Cachar): I beg to move :

‘•That this House do agree with the 
Fifth Report of the Committee on Pri
vate Members' Bills and Resolutions 
Presented to the House on the 28th 
July, 1971.”

MR. DEPUTY-SPEAKER : The que*
tion is :

“That this House do agree with the 
Fifth Report of the Committee on Pri
vate Members* Bills and Resolutions 
presented to the House on tbe;28th July, 
1971.”

The motion was adopted.

1 5 ,0 1  hrs.

RESOLUTION RE : PROVISION OF 
JOINT S11T1NG FOR PASSING 

CONSTITUTION AMEND- 
MENT BILL—*Cp«Trf.

MR. DEPUTY-SPEAKER : Further
discussion of the following Resolution


